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HOUSE OF THE PEOPLE
Monday, 28th July, 1952

The House met at a Quarter Past
Eight of the Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

PATENTS

*2156. Sardar Huokam Singh: (a)
Will the Minister of Nataural Resources
and Scientific Research be pleased to
state whether any  applications for
securing patents in foreign countries
as a result of work carried out in the
National Laboratories in India were
filed during the year 1951-527?

(b) If so, what was the number of
such applications, and which were the
S?:é)}ries where the patents have been

The Parliamentary Sccretary to the
Minister of Education and Nataral
Resources and Scientific Research
(Shri K. D, Malaviya): (a) Yes, Sir.

(b) Eight applications for securing
patents in foreign countries were filed
by the Council of Scientific and Indus-
trial Research during 1951-52. Of
these, four were flled in the U.S.A.,
three in the UK. and one in France.

Sardar Hukam Singh: May I know
what are these itemns for which appli~
cations have been filed in the US.A.?

Shri K, D. Malaviya: The inventions
in respect of which applications for
foreign patents have been filed in the
U.S.A. are:

(1) Air drying wrinkle
coating composition.

finish

(2) Utilization of the seed oil of
Malloten.
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(3) A process for the recovery of
Beryllium Oxide,

(4) Process of extracting oil from
0il bearing material.

Sardar Hukam Singh: Have these
reached a stage when they can be put
to commercial purposes or are they
still in an experimental stage?

Shri K. D. Malaviya: The applica-
tions for patents have been flled in
these countries and as socon as the
patents are sealed their full commercial
exploitation should start.

DEFENCE SERVICES

#2157, Bardar Hokam Singh: (a)
Will the Minister of Defence be
pleased to state whether any students
were sent abroad during 1951-52 for
training in Defence services?

(b) If so, what was the number and
which were the countries where they
were sent?

(c) Did any students from other
countries participate in our courses of
training during this period?

The Minister of Defence (Shri Gopala-
swami): (a) Yes.

(b) I lay a statement on the Table
of the House. [See Appendix X,
annexure No. 31.]

(c) Yes,

Sardar Huokam Singh: Were there
alr:y s_’Decial subjects that were studied
there?

Shri Gopalaswami: They were sent
for a number of different courses of
study: Staff college courses, engineer-
ing courses, signals courses, etc.

Sardar Hukam Singh: Do those
countries send tlreir students also to
our country?

Shri Gopalaswami: Yes, Sir.
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Sardar Hukam Singh: Have they
sent any during the last year?

Shri Gopalaswami: There were about
79 persons from Burma alone who
came over here for Air Force training
and there were two or three who
came to our Staff College in Welling-
ton. Then there were candidates for
two or three months' training in a
number of Indian institutions, for
instance, in the National Defence
Academy, the Infantry School, the
College of Military Engineering, the
School of Mechanical Engineering and
50 on,

Babu Eammarayan Singh: Has it
already been decided that after return
these students will be employed by
the Department and their achievements
could be utilised for the good of the
country?

Shri Gopalaswami: After return
from training?

Babu Ramnarayan Singh: Yes.

Shri Gopalaswami: Yes, certainly.
After return from training they are
used in posts which are intended for
the good of the country.

Shri Velayudhan: May I know
whether the total expenditure on these
students is being borne by the Defence
Ministry alone or only partly by them?

Shri Gopalaswami: We bear the ex-
penditure on those of our Army, Air
Force and Naval personnel whom we
send out.

Shri 8. C. Samanta: May I know
how many were sent abroad for
studying aeronautical and radar
engineering?

Shri Gopalaswami: We sent out two
for radar training. That is about all.

CENTRAL AGENCY SECTION

*2158. Shri S. N. Das: Will the
Minister of Law be pleased to state:

(a) whether the working of the
Ceniral Agency Section created under
his Ministry has been examined with
a view to find whether the Section will
remain as a permanent part of the
Ministry;

(b) whether it is a fact that some of
the State Governments have not parti-
cipated in the scheme;

(e) if so, what are the reasons for
their non-participation; and

(d) the total number of cases dealt
with by this Agency so far giving sepa-
rate figures for the States and the
Central Government?
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The Minister of Law and Minority
Affairs (Shri Biswas): (a) No, Sir.

(b) Yes, Sir.

(c) So far as the Government of
India are aware, for reasons of con-
venience they prefer to work through
their own Agents for the present.

(d) The number of cases including
Petitions and Habeas Corpus matters
dealt with by this Section upto 10th
May, 1952, are as follows:

(1) Union of India 113 Cases
(2) Bombay 87 "
(3) Madras 65
(4) Punjab .. 154 ¢
(5) Madhya Pradesh... 63 "
(6) Bihar - 1 S
(7) Orissa 25 "
(8) Rajasthan 18 "
(9) Saurashtra 5 "
(10) Hyderabad 24 "
(11) Mysore ... 20 0"
(12) Madhya Bharat ... 6 "

(13) Travancore-Cochin 36 ,
(14) Vindhya Pradesh I .

(15) Himachal Pradesh 5 .

(16) Delhi 12 "
(17) Manipur 4§ "
(18) Kutch 2 "
(19) Pepsu 7 "
(20) Tripura 1 Case.
Total ... 687 Cases.

Shri S. N. Das: May 1 know whether,
if those Governments who were so far
not participating in the scheme now
participate, the strqngth of the section
will have to be increased or it will
remain as it is?

Shri Biswas: There are three States
which are not participating at present,
namely TUttar Pradesh, Assam and
West Bengal. All the other States are
participating and the volume of work
has increased considerably. In fact,
there has been an increase in the stafl.
From time to time the working of the
section is reviewed to consider to what
extent the staff should be increased.
The Section started with one Govern-
ment Agent and one Assistant Agent.
In 1951 the post of Deputy Government
Agent was filled due to increased
pressure of work. Again in 1952 two
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Assistants and Clerks were added to
the staff.

Shri 8. N, Das: [ wanted to know if
those who have not been participating
so far do so mow the strength will
increase or it will remain as it is.

Shri Biswas: That will depend on
the number of cases which will have
to be dealt with.

Shri S, N. Das: What is the total
expenditure incurred by the Central
Government during 1951-52 and how
does it compare with the expenditure
incurred on this section in the pre-
vious year?

Shri Biswas: I will give the full
figures, The matter stands as follows.
The accounts are taken annually ex-
cept that in the first year the accounts
were taken for the period 4th August.
1950 (when this sectien was started)
to the 3lst January, 1951. The total
expenditure in this period came lo
Rs. 28,318-9-0 and the share of the
State Governments was Rs, 17,519-10-0.
For the period st February, 1951 to
31st January, 1852 constituting a com-
plete year. the share of the State
Governments was Rs. 46.486-2-0 out of
a total expenditure of Rs. 62,253-14-9,

Shri S, N, Das: May [ know whether
the starting of this section has led to
economy and efficiency. as was antici-
pated? .

Shri Biswas: It has led to consider-
able economy and efficiency.

Mr, Speaker: It would be a malter
of opinion.

Mica RESEARCH CENTRE

*2159. Shri N. P. Sinha: Will tke
Minister of Natural Resources and
Scientific Research be pleased to state:

. (a) whether a Mica Research Centre
is going to be opened in India; and

(b) if so, when and where?

The Parliamentary Secretary to the
Minister of Education and Natural
Resources and Scientific Research
(8hri K. D, Malaviya): (a) Yes, Sir,

(b) A scheme for Mica research has
been prepared jointly by the Director
of the Central Glass and Ceramic Re-
search Institute and the Director of
the Geological Survey of India. Accord-
ing to this scheme research would be
carried out partially in the Ceramic
Research Laboratory at Calcutta and
partially in the National Physical
Laboratory at Delhi.
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Action with regard to the purchase
of some equipment has already been
taken and the guestion of placing
orders for the remaining is under
consideration. In the meanwhile, work
on the utilisation of Mica waste and
some work on investigating the possi-
bility of utilising Mica as a heat in-
sulating material has been initiatea,
As soon as the eguipment arrives,
work on the standardisation of Mica
will be put in hand.

Shri N. P. Sinha: May I know why
the mica producing area was not
selected as one of the sites for thiz
research centre?

Shri K. D. Malaviya: There is no
particuiar reason for eliminating an
area where mica is found. but other
considerations were also before us,

Shri N, P. Sinha: May I ask what
amount is going to be initially invested
by the Government and if that includes
also any further donation?

Shri K. D. Malaviya: Yes, Sir. There
is a public donation by Shri Ram
Kumar Agarwal of a sum of Rs. 2
lakhs. A sum of Rs. 61.000 has been
provided for in the Budget of the
Geological Survey of India for the
p;urchase of equipment, stafl charges
etc.

PHyYsicAL EDUCATION AND RECREATIONAL
ACTIVITIES

*2160. Shri S. N. Das: Will the
Minister of Education be pleased to
state:

(a) whether any grant was given to
any institution for physical education
and recreational activities during 1951-

(b) if so. the names of the insti-
tutions with amount given to each; and

(c) whether any of the State Gow-
ernments was given any grant out of
this fund?

The Parliamentary Secretary to the
Minister of Education and *Natural
Resources and Scientific Research
(Shri K. D, Malaviya): (a) Yes.

(b) A statement is placed on the
Table of the House. [See Append x X,
annexure No, 32.]

(c) No.

Shri §. N. Das: May I know whether
Government have taken any other
steps besides giving these grants in
order to encourage physical education
and if so. what are they? This was
one of the recommendations of the
University Commission.
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Shri K, D, Malaviya: This matter has
entirely been left to the State Govern-
ments and it is they who are in the
best position to tell us what is being
done in this regard.

Shri S. N, Das: May I know whether
the Government have taken any steps
to implement the recommendation of
the University Commission regarding
the starting of a Central Institute of
Physical Education?

Shri K. D, Malaviya: Government
have so far taken no steps in that
direction,

Shri T. S. A, Chettiar: May I kgow
when such grants are given whether
they are given on the recommenda-
tion of the State Governments or
whether they are given direct?

Shri K. D, Malaviya: Previously the
Government of India used to give these
grants not on the recommgndatians of
the State Governments but direct, but
now the policy is to leave all this
work to the States.

Dr. P. S. Deshmukh: May 1 know
what is the total amount spent on this
item by the Government of India?

Shri K. D. Malaviya: The total
amount spent in 1951-52 is Rs. 26,800,

Shri M. D. Ramaswami: May I know
the considerations and conditions on
the basis of which grants are made
to these institutions?

Shri K. D, Malaviya: There is no
specific condition which has been
before us.

Shri S. N. Das: May I know whether
there are any schemes which the
Government are following regarding
this physical education?

Shri K. D, Malaviya: As [ sald, the
schemes are for the State Governments
to frame.

UraNium axp THORIUM DEPOSITS

+2162. Dr. Ram Subhag Singh: Wil
the Minister of Natural Resources and
Scientific Research be pleased to state:

(a) whether it is true that deposits
of wuranium and thorium ores have
been found in certain parts of the
Madras State?

(b) if so. in which parts of Madras
{hese ores have been found?

The Parliamentary Secretary to the
Minister of Education and Nataral
Resources and Scientific Research
(Shri K, D. Malaviya): (a) and (b).
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Stray specimens of Uranium bearing
minerals have been found from some
old abandoned workings of mica mines
in Madras State, These, however, are
not of the nature of workable deposits.

Dr. Ram Subhag Singh: May I know
how Government propose to exploit
these uranium and thorium ores?

Shri K, D. Malaviya: Government
are already doing it in Travancore-
Cochin and mostly they utilise the
black sand of Travancore-Cochin for
the exploitation of uranium.

Dr. Bam Sobhag Singh: May I know
whether the uranium and thorium ores
are exported to any foreign countries
from India?

Shri K. D, Malaviya: No, Sir,

Shri V. P. Nayar: Are there foreign
scientists helping in the investigation
of thorium and uranium deposits?

The Minister of Education and
Natural Resources and Scientific Re-
search (Maulana Azad): No.

Jonab Amjad Al: May I know
whether all the possibilities of exploit-
ing these two valuable minerals have
been exhausted in the State of Mysore?

The Prime Minister (Shri Jawahar-
lal Nehru): No, Sir, There are still
enormous possibilities to be explored
all over the country.

Sardar Hukam Singh: Have we got
any factory to produce compounds of
these rare minerals?

Skri Jawaharlal Nehru: Yes. In
Travancore there is a factory which is
ngtst starting the processing of mono-
zite,

Dr, Ram Subhag Singh: May I know
whether monozite sands are still ex-
ported to foreign countries?

Shri Jawaharlal Nehru: No, Sir.
Most of these minerals are not nor-
mally allowed for export, but some
parts are exported by special arrange-
ments when we get something of value
in return for them.

Dr. Ram Suobhag Singh: To which
country is this sand exported by
special arrangements and what do we
get in return?

Shri Jawaharlal Nehru: I could not
immediately answer that guestion, but
actually arrangements exist with
France for sending certain rare ores.
A small quantity is, I think, sent to
the United States for experimental
purposes and there is an arrangement
also with the United Kingdom, I think.
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Dr. Ram Subhag Singh: May I know,
Sir, what if arry do we get in return
from the United States of America?

Mr. Speaker: I think it is no use
going into that question.

WEesT BENGAL Banks

*2163. Shri A. C. Guha: Wili the
Minister of Finance be pleased to
state:

(a) if there has been any approach
to the Reserve Bank of India from
scheduled and Co-operative Banks of
West Bengal to allow them discounting
facilities as regards loans to tea
gardens under Section 17 of tae
Rescerve Bank Act;

(b} if so, what decision has been
arrived at in the matter?

The Minister of State for Finance
(Shri Tyagi): (a) No scheduled or
Co-operative bank in West Bengal has
so far approached the Reserve Bank
for rediscounting facilities under
Section 17 of the Reserve Bank of
India Act for the specfic purpose of
providing filnance to tea gardens.

(b) Does not arise.

Shri A. C. Guha: Is the Government
aware that some foreign banks are
lending money on the hypothecation
of standing tea crops?

. Shri Tyagi: I have no information
just now_in my pad, but I might say
that the European companies generally
do not want any finance from the
banks here. Probably, they may be
having finance from banks outside,

Shri A. C. Guha: The hon. Minister
said that no scheduled or co-operative
banks have approached the Reserve
Bank. May I know if there has been
any approach from any other quarter
to the Reserve Bank for financing the
standing tea crops?

Shri Tyagi: No, Sir. On the other
hand, offers were made to the tea
industry that they could contact the
banks for flnancial facilities.

Shri A, C. Guba: May I know
whether after the amendment of the
Reserve Bank Act a sort of enquiry
was started by the Government for the
financing of tea crops, and if so, what
has been the result of that enquiry?

Shri Tyagi: In response to a question
put here by Mr. U. N. Barman, the
Reserve Bank of India was requested
to depute some officer and they deputed
one. According to the report of that

ficer, the European-owned tea
SI.rdens represent about 80 per cent,
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of the total Indian tea industry and
it is only the remaining 20 per cent.
of the industry that is owned by
Indians. The European section of the
industry is not experiencing any
special financial difficultie: to 90
per cent., of the Indian-ownd® gardens
also do not experience much difficulty
in obtaining short-term finance from
banks. Only 10 per cent, of the total
number of Indian tea gardens. princi-
pally small proprietary gardens in
Assam, are reported to have experienc-
ed difficulties in raising finance, but
the reason is mot so much the lack of
banking finance as that of the fact
that these small gardens are too small
to function as economic units and as
such banks do not consider it a good
banking risk to make large advances
to them.

Shri A. C. Guba: Since there is at
present a crisis in the tea industry,
may I know whether since this enquiry
there has been any change in the
situation as regards Indian-owned tea
gardens? o

Shri Tyagi: I have no information
about the change, but I may add for
the information of the hon. Member
that the Reserve Bank of India could
not render any direct assistance to the
tea gardens for the purpose of tea
financing, The only facility lying with-
in the present scope of the Act is the
rediscounting of bil's by scheduled and
co-operative banks provided the bills
bear signatures. The Reserve Bank's
decision to extend re-discounting facili-
ties to scheduled and co-operative
banks in respect of letters of credit
and loans to tea gardens was brought
to the notice of the Central Tea Board
by the Ministry of Commerce and
Industry in May last, but so far no
scheduled or co-operative bank in
West Bengal has availed of that facility
for financing tea gardens.

Shri A. C. Gnha: May 1 know
whether the committee that was going
into this matter last month has made
any recommendation in this respect?

. Shri Tyagi: An enquiry committee
was sent from here to Assam, South
India and Kangra valley tea gardens
and they have submitted their report,
It is still under consideration and il
is too premature for me to comment
on the report.

Shri K. P. Tripathi: Is the Govern-
ment aware that owing to.the curtail-
ment of financial facilities some of the
Assam tea gardens have threatened
to serve notices on labourers?

Tyagl: 1 am afraid I could not

Shri
make out what “curtailment of finan-
cial facilities” means:
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Shri K, P. Tripathi: Because tea
prices have fallen, to that extent the
banks have curtailed their financial
facilities, Therefore the difficulty has
arisen,

Shn‘agl The Industrial Finance
Corporation also expressed their
willingness to extend long-term credit
facilities to tea gardems which are
public limited companies against the
security of machinery and buildings.
This was specifically brought T the
notice of the Tea Board, but they did
not avail themseives of this facility.

GEOLOGICAL SURVEY OF INDIA

*2164. Shri S. C. Samanta: Will the
Minister of Natural Resources and
Scientific Research be pleased to state:

(a) whether it is a fact that detaiied
systematic mapping and mineral sur-
vey was continued in the Eastern
Circle of the Geological Survey of
India in 1951-52; and

(b) if so, what are the places survey-
ed with results?

The Parliameptary Secretary to the
Minister of Education and Natural
Resources and Scientific Research
(Shri K. D. Malaviya): (a) Yes, Sir.

(b) A statement giving the infor-
mation available is laid on the Table
of the House. [See Appendix X,
annexure No. 33.]

Shri S. C, Samanta: May I know.
Sir. the reason why the Kashimara
valley and the Telchira oil seepage
area in the Khasi States Union in the
border of Assam-Pakistan were not
re-examined in this year and whether
Government  propose to re-examine
them in the next year?

Shri K, D. Malaviya: 1 cannot say
anything specific about these areas.

Shri S. C. Samanta: May I know.
Sir, whether the B.O.C. geologists
asked for any help of our Geological
experts for Petrographical survey in
Assam?

Shri K. D, Malaviya: I am not aware
of that.

The Minister of Edoeation and
Natural Resources and Scientific Re-
search (Maulana Azad): Eastern Circle
means Bihar, West Bengal and Orissa.

Shri §. C. Samanta: In the Geolo-
gical Survey of India published by
Government, I find that Assam is also
included in the Eastern Area. So. I
put the gquestion. . .

Laaw
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Jonab Amjad Ali: May I knoy why
cAi.:izlzgl is excluded from the Eastern
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[Maulana Azad: Government have
formed separate circles in this connec-
tion for the sake of convenience. If
Assam is not included in a particular
circle, it does not mean that it has
been excluded. It might be included in
some other circle. The report that is
before us at present says that West
Bengal, Bihar and Orissa constitute
the Eastern Circle.]

o e b
S L JS,.-.JJ r".u.‘ s L_l,-ﬁ LL.

[Jnuh Amjad Ali: May 1 know the
circle in which Assam is included?]

Ut =y ol a1 ol Lye
R £

[Maulana Azad: I cannol give this
information offhand.]
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Sardar Hukam Singh: Could any
fruitful results be achieved out of a
comprehensive survey of the mica belt
pf Bihar in this circle?

Shri K, D, Malaviya: This question
can be answered only after the matter
has been thoroughly studied.

Shri Raghavaiah: May I know the
total number of foreign experts en-
gaged in Geological Survey of India?

Shri K, D, Malaviya: I do not know
the exact figure.

PROPERTIES OF FOREIGNERS DYING IN
INDIA

*2165. Shri S. C. Samanta: Will the
Minister of Law be pleased to state:

{a) kow much worth of properties of
foreignors dying in India came into
« of the Government of India

(b) how those properties were dis-
posed of; and

(c) have any claims for properties
reached the Government of India from
the heirs of those deceased persons?

The Minister of Law and Minority
Affairs (Shri Biswas): (a) and (b).
The information is not available with
the Government of India, If the hon.
Member desires the information will
be obtained from appropriate authori-
ties and placed on the Table.

(c) No.

Shri S. C. Samanta: May I know
whether any such reciprocal arrange-
ments exist with any other country?

Shri Biswas: There is no question
of any reciprocal arrangements. There
are certain provisions in our Acts
under which these properties, if not
claimed are taken over by the
Administrator-General and it remains
with him until a claim is made, and
that claim is established either by
~some relative or some other person
- obtaining letters of administration
from the courts. If there is no claim,
«after a lapse of twelve years the funds
are credited to the Government, There

-is8 mo question of any reciprocal
arrangement in this matter,
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Shri 8§, C. Samanta: [ want to know
whethrer any country up till now sent
any such information about the return-
ing back of the property left there by
Indians.

Shri Biswas: No; no such
have been received.

Shri M. S. Gurupadaswamy: How
many foreigners have died so far in
this country?

Shri Biswas: 1 have not got the
figures.

claims

InpiaN CounciL FOR CULTURAL
RELATIONS

*2166. Shri §. C. Samanta: Will the
Minister of Eduocation be pleased to
state:

(a) what sum has been spent for
exchange of Professors and Students
with the Middle East and South East
Asia wings in the years 1950-51 and
1951-52 by the Indian Council for
Cultural Relations?

(b) how many Professors and Stu-
dents came to India during these years
and from which countries?

(¢) how many Professors and Stu-
dents were sent to other countries in
Asia during these years and what are
the names of the countries?

(d) how is the scheme expected to
work during 1952-537

The Parliamentary Secretary to the
Minister of Education and Natural
Resources and Scientific Research
(Shri K. D. Malaviya): (a) to (c).
During 1950-51 and 1951-52 the Indian
Council for Cultural Relations spent
Rs. 6,181/10/- and Rs. 4,800 respec-
tively on one Indian professor of
Sanskrit and Indology whose services
were placed with the Tehran Uni-
versity by the Government of India at
the request of Anjuman-e-Iran Shinasi,

During 1950 Prof. Syed Naficy, a
Litterateur and Savant from Iran
toured over this country and delivered
lectures.

No money was spent on exchange of
professors and students with any other
country during the period.

(d) Proposals are under considera-
tion.

st uHo #io wWAn W H
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[The Minister of Eduocation and
Natural Resources and Scientific Re-
search (Maulana Azad): The objec-
tives of the Council are to enhance
our cultural relations with the foreign
countries, to send professors abroad
and to exchange students, etc., etc
But our financial position at present
does not warrant us to start this work
on a large scale. And so we are con-
sidering how far we should go in this
matter.]

Shri A, C. Guha: May 1 know
whether the South-East Asian Section
has started functioning and if so what
has been the progress of its activities.

o 2 Iy ol ol Ulye
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[Maulana Azad: Steps are being
taken in thls dlrectlon An English
quarterly is going to be published
soon. Some other activities are also
being initiated.]
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[Maunlana Azad: I cannot say any-
thing definitely; but there should be
some such students who would be
studying Sanskrit.]

Bardar Hukam Singh: Apart from
exchanging professors and students,
are there any other activities of these
wings?

Shri K. D. Malaviya: Yes, Sir, there
are various other activities also, for
instance, publications of quarterlies,
exchange of students and savants,
maintenance of chairs, etc.

Shri Velayndhan: May 1 know
whether the expenditure on the parti-
cular Iranian professor was met by

the Government of India or by the
sponsoring Government?

Shri K. D. Malaviya: It was met by
the Council for Cultural Relations.
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BANARAS AND ALIGARH UNIVERSITIES

*2167. Prof. Agarwal: Will the Minis-
ter of Education be pleased to state:

{a) what steps are the Govemmgnt
of India taking to see that the former
communal atmosphere of the ligarh
and Banaras Universities is cleared;

(b) how many Hindu students are,
at present, studying in the dl‘ﬂmt
Fug\l.ltlts of the Aligarh University;
an o 3
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(¢) what is the number of Muslim
and Christian students studying in the
Banaras University?

The Parliamentary Secretary to the
Minister of Education and Natural
Resources and Scientific Research
(Shri K., ©D. Malaviya): (a) The
Government of India have amended
the Aligarh Muslim University and
Benares Hindu University Acts where-
by the membership of the Courts of
the two Universities has been thrown
open to all persons irrespective of
religion or caste. Religious instruction
in both the Universities is now given
only to those who wish to receive it,

{b} and (c). Information for 1952-
53 is not yet available as admissions
have just commenced, A statement
showing the information for 1951-52
is laid on the Table of the House.
[See Appendix X, annexure No. 34.]
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[The Minister of Education and
Natural Resources and Scientific Re-
search (Maulana Azad): So far as the
Government are aware, there are no

separate arrangements, They live to-
gether.]
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. [Maulama Asad: I cannot give this
information at this time.]
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Mr. Speaker: I think he is repeat-
ing that question in -a different form.

Shri M, L. Dwivedi: It was not re-
plied to on that day.

Mr. Speaker: Order, order, He may
put a separate question.

e 3l Kl
b Syl - A R

-2 b

[Maunlana Azad: The question re-

lates to the Ministry of Health and
not to the Ministry of Education.]

Shri §. N. Das: May I know the
number of students in each of these
Universities who had expressed their
w11hngness to receive religious instruc-
tions and the number of students who
are already given religious instruction
there?
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~ [Maulana Azad: I cannot give this
information offhand. I require notice.]

Jonab Amjad Ali: Sir, may I ask,
through you. the hon., gquestioner a
question? What does he mean by “the
communal atmosphere of the Aligarh
and Banaras Universities"?

Mr, Speaker: Order, order.

Jonab Amjad Ali:
to explain it, Sir?

Mr. Speaker: The Question-hour is
intended for eliciting information from

the Treasury Benches and not infor-
mation from other sources.

Jonab Amjad Al: The
mentions...

Mr. Speaker: I know what he wants,
but he may discuss it outside with
him,

Is he prepared

question

Reserve Bank Creorr Poricy

*2168. Shri Barmhn: Will the Minis-
ter of Finamce be pleased to state:

(a) what amount of credit the
Reserve Bank of India had finaneed
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to the Scheduled Banks in the years
1950 and 1951;

(b) what is the amount that has been
paid back to the Reserve Bank in these
two years; and

(c) what are the main purposes for
which the credit was given for work-
ing capital, for produclive investment
or for other necessities?

The Mi of State for Finance
(Shri Tyagi): (a) and (b). The total
advances granted by the Reserve Bank
of India to scheduled banks amounted
to Rs. 13:72 crores in 1950 out of
which HRs. 12-98 crores was repaid
during the year and to Rs. 76-57 crores
in 1951 out of which Rs  56-67 crores
was repaid during the year.

(c) The credit was given mainly to
enable the banks to meet their tem-
porary requirements of cash resources
arising out of factors such as increas-
ed demand for money due to stringent
conditions in the money market,
withdrawal of deposits, etc. The ques-
tion of such advances being made for
“working capital” or for “productive
investment” does not arise.

Shri Barman: May I know if the
recent increment in the rate of interest
has in any way affected productive
investment in the country?

Shri Tyagi: It will be difficult for
me to give a definite reply offhand
to this wide question.

Dr. Deshmukh: Could the hon.
‘Minister state the amount of advances
made during the year 1952, up to the
end of June?

Shri Tyagi: 1 would like to have
notice of that question.

Shri A. C. Guha: Arising out of the
answer to part (c) of the question
may I know how many banks have
been helped in this way and what is
the number State-wise?

Shri Tyagi: I am sorry I have not

got statistics about the number of
canks.

st Ao TAe fag : F4r & A
gFar § 5 sfemr & favgee do
# gaerlt 4% Ay N § aradh
n;_lr. Speaker: Order, order.

Dr. P. S, Deshmukh: -Has the Gu'v-.

ernment followed a credit policy of
contracting the debt Quring 1852 as
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compared with 1951—has it been their
policy to give less advances in 1952
as compared with 19517

Shri Tyagi: No, Sir. It was not
basically the policy of the Reserve
Bank to give or not to give advances,
It was more based on the demand that
came from the scheduled banks.

Shri A. C. Gubha: May I know what
amount the Reserve Bank has advanced
to scheduled banks for agricultural
purposes?

Shri Tyagi: It is difficult to give
separate figures. I have got the total
figures, The breakup can be supplied
if the hon. Member is anxious to have
it. I would like to have notice.

- Shri Barman: May I know whether
it is the policy of the Reserve Bank
at the time of granting these credit
facilities to the scheduled banks to
consider what kind of investments the
scheduled banks are financing for
which they want the credit facilities—
do they consider it as a matter of
policy or not?

Shri Tyagi: In 1950 a smaller
amount of advances was given to the
scheduled banks. They demanded
smaller amounts. That was partly due
to easy conditions in the market and
not on account of the Reserve Bank
refusing to give the advances.

Shri T. S. A. Chettiar: Is it one of
the conditions of the advance that it
should not be invested in long-term
investments?

Shri Tyagi: In fact she Reserve
Bank cannot give any long-term loans,
and therefore the result is that the
scheduled banks cannot also invest
large amounts on a long-term basis.

Hooxan Topacco

+2169. Shri Barman: Will the Minis-
ter of Finance be pleased to state:

(a) what are the prices ruling this
year of Hookah tobacco and what is
fthe excise duty payable on such
tobacco; and

(b) is it a fact that the price of
tobacco has gone down abnormally?

The Minister of State for Finance
(Shri Tyagi): (a) A statement showing
the wholesale prices of established
qualities of Hookah tobacco, ruling in
the principal markets, during the
peried- January to July 1952, is laid
on the Table of the House. [See
Appendix X, anpexure No. 35.]

The rate of excise duty on Hookah
tobacco is six annas per Ib.
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(b) The fall in prices between
January 1952 and July 1952 ranges
from 8 to 26 per cent, approximately
in six of the pricipal varieties, and in
one wvariety, namely, Deshi {Murhan)
Tobacco, the fall is about 42 per cent.

Shri Barman: May I know from the
hon. Minister why the statement does
not include the relative price of
tobacco grown in West Bengal and no
indices are given for such?

Shri Tyagi: The West Bengal tobacco
probably is not classified under the
heading ‘Hookah tobacco’ and if my
hon. friend has knowledge of some
being grown in West Bengal, then that
variety must be very small in
quantity.

t.hSIm K. K. Basu: Why mnot verify
at

Mr. Speaker: Order, order.

Shri Barman: In view of the fact that
even this year the price of tobacco in
some cases, as the hon. Minister has
stated, has fallen upto 42 per cent. do
Government consider the desirability
of inguiring whether this fall in prices
will affect in any way the growing of
tobacco in the coming season?

Shri Tyagi: So far our report is that
the cultivation of tobacco even this
year has not decreased, but this larger
fall of prices—42 per cent.—is affect-
ing only one variety of Hookah tobacco
and not the others. The others have
not fallen to that extent.

Shri Barman: As regards the Hookah
-Tobacco will the hon. Minister con-
sider if it is desirable to enquire
wl}ether this fall in price will affect
this variety of tobacco in the coming
year? If so, will he consider the
reduction of duty as regards Hookah
Tobacco?

Shri Tyagi: Out of the total duty
collected to the extent of Rs. 25-59
crores on all varieties Hookah tobaccc
yielded only Rs. 4-43 crores and all
these varieties which are used in
hookah tobacco have not fallen so badly
in prices as only one variety. out of
the many.

Shri M. Islamuddin: May I know
whether Hookah Tobacco is exported
outside the country? If so what is
the guantity and wvalue of the tobacco
exported last year?

Shri Tyagi: I have nc information
ready at hand and 1 canmot also say
whether Hookah tobacco is exported. I
will find out for the benefit of the
bon. Member.
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Shri 8. C. Samanta: May [ know

whether there is any representation of
the Hookah Tobacco smokers in the
Indian Central Tobacco Committee?

Shri Tyagi: Mostly smokers do not
represent to us. It is only those
persons who deal in tobacco that repre-
sent to us.

Dr. P. S. Deshmukh: May I know if
the hon. Minister knows “whether the
continued high duty on cigarette
tobacco has afforded any encourage-
ment to Hookah smoking and has it
gone up?

Mr. Speaker: These are suggestions
for action. I shall go to the next
question.

A1p UNDER CoroMeo PrLaw

*2170. Sardar Hukam Singh: Will the
Minister of Finance be pleased to
state:

(a) how many motor vehicles are to
be received under the Colombo Plar
and when;

(b) how does Government propose to
dispose of these vehicles; and

(c) whether these vehicles are to be
imp_?rted complete with tyres and body
ete.?

The Minister of State for Finance
(Shri Tyagi): (a) 1285 vehicles are to
be received by the end of 1952,

(b) These vehicles would be sold to
the Bombav Road Transport Corpora-
tion who will use them for the public
transport of goods in the State of
Bombay.

(c) These details are still being
worked out in Canada with an officer
of the Bombay State Transport Cor-
poration.

Sardar Hukam Singh: Are there any
special reasons why the whole can-
signment is proposed tn be given to
the Bombay Transport Company?

Shri Tyagi: Yes. The difficulty was
that out of 15 million Canadian dollars
that were available to us this year. we
could utilise only 10 million Canadian
dollars omr account of wheat and the
rest was to be utilised within this
financial year; otherwise the amount
would lapse. The other commodity
available in Canada just now to con-
sume this balance of credit available
to us are these vehicles. The Planning
Commission according to the pro-
gramme in the Five Year Plan, sug-
gested that this Bombay Road Tra,ns-
port Corparation should be encoura

Therefore. we thought 1t best to
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the amuunt and get those vehicles for
the purpose.

Sardar Hukam Singh: What is the
amount of credit to our country on
account of these tyres and tubes, when
we get these vehicles?

Shri Tyagi: I am not yet sure
whether these vehicles will come alone
with the tyres and tubes or without
them. -
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Sbri Raghavaiah: Is it a fact that
because we are already committed to
the import of motor cars from Canada,
the Government of India have prohi-
bited the disposal of motor cars of the
Soviet Union at the International
Exhibition Bombay and the import of
motor vehicles from the USSR.?

Shri Tyagi: The supply of vehicles
under this arrangement has nothing
to do with the prohibition policy of
the import of motor cars into India,
whatever. The policy of prohibition
is being enforced on the import of
motor cars on account of patriotic
reasons for the purpose of developing
the motor car industry in India.

Several Hon. Members rose—

Mr. Speaker: Order, order. I am
going to the next question.

BHOPAL STATE FORCES

*2171. Pandit C. N. Malviya: Will
the Minister of Defence be pleased to
state whether any relief in the form of
(i) loan, (ii) land or (iil) monetary
grants has been given to the ex-service-
men of the Bhopal State Army?

The r of Defence (Shrd
Gepalaswami): No relief in the form
of Toan or land has been given to the
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ex-cervicemen of the Bhopal State
Army, but the Bhopal Government
have been asked to prepare suitable
schemes for the resettlement of ex-
servicemen on land. Regarding mone-
tary grants, those who opted for
absorption in the Indian Army., but
were rejected or not absorbed, were
granted mustering out concessions by
the Central Government. Non-optees
were granted mustering out conces-
sions by the State Government under
their rules,

Pandit C. N. Malviya: May I know
if the cases of ex-servicemen whose
services are more than 10 yecars are
still pending with the Central Govern-
ment in the Defence Ministry?

Shri Gopalaswami; If there are any
such pending, I shall see that they are
quickly disposed of.

Pandit C. N. Malviya: May [ know
the number of cases of ex-servicemen
which are pending?

Shri Gopalaswami: I am afraid. I
shall require notice for that question.

Shri M. L. Dwivedi: May I kncw if
the scheme prepared for the ex-service-
men of Bhopal is applicable to other
Part C States and if so, what are the
States?

Shri Gopalaswami: In the case of
all States whose forces have been dealt
with in the same way, the same course
will be adopted.

Shri C. K. Nair: May I know what
is the number of Scheduled Caste
people who have been discharged from
the Army and what arrangements
have the Government made to rehabi-
litate them for the last two years?

Shri Gopalaswami: From the Bhopal
State Army?

Shri C. K. Nair: Discharged from
the Indian Army.

Pandit C. N. Malviya: The hon.
Minister stated that some persons were
rejected and not accepted in the Indian
Army. May I know the reason? Is it
a fact that the same facilities were not
given to these ex-servicemen there as
it was given in other places?

Shri ami: Those who opted
for the Indian Army were not all
taken into the Indian Army. but some
of them were actually rejected and as
we had at the time a scheme of
reducing the strength of the Army, it
was decided that all the men of the
Bhopal Army should be released but
whereyey there were cases where they
had exerrized their option in favour
of the Indian Army and they had
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either not been absorbed or had been
rejected we gave them a better scale
of mustering out concessions than
those who did not so opt.

Pandit C. N. Malviya: May I know
when this Bhopal State army was dis-
banded and how long it will take for
the Bhopal Government to make
schemes for their settlement?

Shri Gopalaswami: I cannot answer
for the Bhopal Government. We have
asked them for schemes and the
schermes have yet to come, so far as
settlement is concerned.

CenTRAL CHILDREN'S BILL

*2172. Shrimati Sushama Sen: Will
the Minister of Education be pleased
to state:

(a) whether t{he Government of
India contemplate enacting a "Central
Children’s Bill” as a reformative
measure for juvenile offenders; and

(b) how many children’s homes are
there in the capital city of Delhi?

The Parliamentary Secretary to the
Minister of Education and Nataral
Resources and Scientific Research (Shri
E. D. Malaviya): (a) Yes.

(b) There is only one children's
home in the capital city of Delhi which
is under the administrative control of
Delhi State Government.

Shrimati Sushama Sen: May I know
if it is a fact that the only juvenile
court in Delhi is situated next to the
jail and the ordinary amenities for
f)!;:]lt:il,oﬂenders are not available in

i?

Shri K. D. Malaviya: The Delhi
State Government can answer this
question. I will pass on the wishes
of the hon. Lady Member, to the Delhi
State Government.

Mr. Speaker: It is no use putting
these questions: it is a matter for the
Pelhl State Government. Next ques-
on.

Shri Velayudhan: One question, Sir.
Mr. Speaker: Next question.
Social EDUCATION

*2173. Shri Madiah Gowda: Will the
Minister of Education be pleased to
state whether any measures suggested
by the Planning Commission in the
matter of Social Education have been
implemented?

The Parliamentary Secretary to th
Minister of Education’ and Nntun?
Resources and Scientific Research (Shri
K. D. Malaviya): No, the Commission
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is still finalising its report: Nothing’
can be said at this stage about the
implementation of its proposals re-
garding Social Education.

Shri Madiah Gowda: Is any amount
allotted for this purpose in the current
year's budget?

Mr. Speaker: [ think it is premature
to ask this question, when the pro-
posal is still being finalised. Next
question.

RECRUITMENT OF SCHEDULED CASTES TO
THE ARMY

*2174. Shri Ajit Singh: Will the
Minister of Defence be pleased to state:

(2) whether any reservation has been
made for the Scheduled Castes for
recruitment to the Naval. Armed and
Air Forces;

(b) if not, why not? »

The Minister of Defence (Shri
Gopalaswami): (a) No, Sir.

(b) It is Government's policy to
recruit officers and men to the Armed
Services without any distinction of
class or creed.

Shri Ajit Singh: May I know whether
Government are aware of the amalga-
mation of the backward classes Sikh
Light Infantry Regimental Centre with
the Second Punjab Regimental Centre?

Sbri Gopalaswami: They are aware.

Shri Ajit Singh: In view of this fact,
can the hon. Defence Minister assure
this House that the backward people
will get their equal share in regard to
promotions, ete., in the army?

Shri Gopalaswami: Scheduled caste
people?

Shri Ajit Singh: Backward classes.

Shri Gopalaswami: That, of course,
depends upon their having the neces-
sary Qualiﬂcatipns,

Jonab Amjad Ali: May I know
whether certain classes are preferred
for recruitment to the army?

Shri Gopalaswami: No, Sir.

Shri Velayudhan: May I know from
the hon, Minister whether the Mahar
Regiment still continues or has been
amalgamated?

Shri Gopalaswami: The Mahar regi-
;nent continues to exist in the old
orm.

Shri Nana Das: How many scheduled
caste officers are there in our army
today?
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Mr. Speaker; [ think it is going into
great details. 1 am going to the next
question.

Shri Nana Das: Which is the high-
est........

Mr. Speaker:

! Order,
guestion.

order; next

Inpo-U. S. TecHNICAL CO-OPERATION
AGREEMENT

*2175. Shri Badshah Gupta: Will the
Minister of Finance be pleased 1o
state what annual interest the Govern-
ment of India will have to pay to the
Government of US.A. on account of
the Technical Cooperation programme
entered into between the Government
of India and the Government of

UsA?

The Minister of State for Finance
(Shri Tyagi): No interest will be pay-
able as the operational agreements
entered into under the Technical Co-
operation Programme do not provide
for any loans being received.

Basic EbUcCATION

*2176. Shri M. Islamuddin: Will the
Minister of Education be pleased to
state the amount allotted to each State
in 1951-52 and 1952-53 to train basic
teachers?

The Parliamentary Secretary to the
Minister of Eduocation and Natoral
Resources and Scientific Research
(Shri K. D. Malaviya): No provision
was made, during 1951-52 for the train-
ing of Basic teachers. During 1952-53,
a sum of Re. 1 crore has been provided
for Basic and Social Education, out of
which a suitable amount is proposed
to be utilized for grants to States for
schemes under the 5-year educational
plan which includes training of basic
teachers,

Shri M. Islamuddin: May I know
the amount spent by each State for
training of basic teachers?

Shri K. D. Malaviya: I have no in-
formation

Shri M. Islamuddin: May I know the
total number of teachers trained in
India on basic education?

Shri K. D. Malaviya: I have no in-

formation.

Mr. Speaker: The point is that the
subject is a State subject. He cannot
answer all these guestions.

Shri M. Islamuddin: I asked about
training. May I know whether free
and compulsory basic education has
been introduced anywhere in India?
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_ Shri K. D. Malaviya: This question
is not related to the answer that I
have given. These enquiries about
basic education schemes should be
made from the State Governments.
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Mr. Speaker: It is a matter of opinion

and interference with the administra-
tion of U.P. The question must be
addressed to the State Government.

S Q8o UAc T :  Hl @A IH
g gmntas fmn & feq e adt
&, 9% deait & o7 w7 #1F oraen
darT & & 7

@ ®o W W A A,
Tz O geadta e F T uE e
fruifea & i g 917 3% Fzan
FT W@ A% A AEH g, WA FE
e 7t e T &1

Shri B. K. Das: May [ know whether
there is any Central scheme for the

training of teachers or whether each
State Government has its own scheme.

Shri K. D. Malaviya: It is a matter
for the State Government to decide.

WET WTCA T WEI7 NS W W

*00. 1 ARo Wlo ¥WI:
a1 fa 5 a8 99eT &7 FA S0

(%) foe @ farim aut & 30
fasia aw/am & w17 F
GOty FeOATE ¥ g
qm9; AT

(%)

g "EIC FTT I
AT A § HegwATT H
FHEITET & T HT FE-
vy oX e ofw =g
1 1% & 9g¥ ¥ ey



2203 Written Answers
afir agi w=fga & w1 &
fou & Y

The Minister of State for Finance
(Shri Tyagi): (a) and (b). I am
afraid it is not possible to furnish the
information because the account of
refenue attributable te a particular
ezrea and of the expenditure met out of
such revenue are not kept distinet
from those for the rest of the country,
nor is it practicable to do so.

Mr. Speaker: The question List is
over.

WRITTEN ANSWERS TO QUESTIONS

Hinpl IN SECONDARY SCHOOLS

*2161. Shri N. S. Nair: Will the
Ministe‘ of Education be pleased to
state:

(a) in how many States Hindi has
Leen enforced as second language for
Secondary Schools; and

(b) in how many of these States
English is still taught as a compulsory
subject, over and above the local
language?

The Minister of Eduocation and
Natural Resources and Scientific
Research (Maulana Arzad): (a) and
(b). A statement giving the available
information is laid down on the Table
of the House. [See Appendix X,
annexure No. 36.]

EpUcATiON IN TRIPURA

563, Shri Biren Dutt: Will the
I\Eaugéster of Education be pleased to
state:

(a) the amount granted for non-
Government schools in Tripura;

(b) the amount granted for the con-
struction of college building;

(c) the progress made in respect of
construction work since the grant was
made; and

(d) the number of primary and
secondary schools expected to be start-

ed as a result of the grants made to
Tripura?

The Minister of Education and
Natural »

Research
Rs. 28,800 during 1951-52.

(b) Rs. 26,000 during 1951-52.

(c) The outer walls of the eastern
half of the building were plastered.
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(d) Provision has been made in
1852-53 for grants to five new High
English Schools, five Middle English
Sthools and ten new Primary schools

EbUCATION IN BHOPAL STATE

564. Pandit C. N. Malviya: Will the
Minister of Education be pleas®d to
state:

(a) what amount was spent by the
Central Government on education in
the Bhopal State from June 1949 to
March 1952;

(b) what was the number of (i)
Primary Schools, (ii) Upper Primary
Schools, (iii) Middle Schools and (iv)
Secondary Schools in July 1949 and
March 1952; and

(¢) what was the total number of
students in July 1949 and in 1952 in
(i) Primary Schools. (ii) Upper
Primary Schools, (iii) Middle Schools
and (iv) Secondary Schools?

The Minister of Education and
Natural Resources and Scientific
Research (Maulana Azad): (a) to (c).
The information is being collected and
will be laid on the Table of the House-
in due course,

Excise Duty on Toeacco

565. Dr. P. S. Deshmukh: Will the-
Minister of Finanece be pleased to state-
the revenue from excise duty from
tobacco State-wise for the years 1949-
50, 1950-51 and 1951-52?

The Minister of State for Finance:
(Shri Tyagi): A statement is laid on.
the Table of the House, [See
Appendix X, annexure No. 37.]

New York HERALD TRIBUNE

566. Shri S. N. Das: Will the Minis-
ter of Edacation be pleased to refer to-
Unstarred Question No. 362-A, dated’
the 4th October 1951 and state:

(a) the names of students who were-
selected as Indian delegates to the-
New York Herald Tribune;

(b) names of the institutions to.
which each of them belonged;

(c) nature of part played by them
during discussion;

(d) whether any report in this con-
nection has been received by the
Government?

The Minister of Education and’
Natural Resources and Scientific-
Research (Maulana Azad): (a) and
(b). (1) Mr. Rajendra Nath Bara
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from Cottoq College, Gauhati (Assam)
and (2) Miss Myrtle Dorai Raj from
‘Stella Maris College, Madras, were
selected as Indian Delegates to the
‘New York Herald Tribune.

(c) These students took part in
Class room discussions in various
schoolg in the United States of America
and also addressed assemblies on
India in particular and on Eastern pro-
blems in general.

(d) Government have received no
report from the Forum authorities.

BABATPUR AERODROME

567. Shri Ganpati Ram: Will the’
Minister of Defence be pleased to
state:

(a) whether large areas of lands
requisitioned for the construction of
‘Babatpur Aerodrome at Banaras
during the war have been returned to
the owners;

(b) if so, what areas of the lands are
still to be returned;

(¢) whether and when will they be
returned; and

(d) whether all compensations due
for the period of requisition of all the
lands have been paid?

The Minister of Defence (Shri Go-
palaswami): (a) Yes. All lands, other
than those permanently acquired for
the Director General of Civil Aviation
have been released to the owners.

(b) Nil
(¢) Does not arise.
(d) Yes.

NATIONAL SAVINGS CERTIFICATES

568. Shri Sanganna: Will the Minis-
ter of Finance be pleased to state:

(a) what amounts have been invest-
ed under the National Savings Certi-
ficates in each State of India during
the last three years viz.,, 1944, 1950
and 1951:

(b) what amount of commission was
paid to the agents appointed in these
States during the above years; and

(c) was the commission paid in cash
or in the form of N.5.Cs or both?

The Minister of State for Finance
(Shrl Tyagi): (a) Three Statements
containing the information for 1948-50,
1950-51 and 1951-52 are herewith laid
on the Table. [See Appendix X,
annexure No. 38].
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(b) The amount of commission paid
was as follows:—

1949-50 Nil.
1950-51 Rs. 17,92,236.
1951-52 Rs. 10,52,374.

(e) In cash only.

JOINT STOoCK COMPANIES

569, Shri Alagesan: Will the Minis-
ter of Finance be pleased to stale:

(a) whether a report is recelved
from each Registrar of Joink Stock
Companies giving particulars amongst
other things of the wvarious offences
committed under the Indian Com-
panies Act 1913;

(b) whether any such report has
been received from the Registrar of
Joint Stock Companies, Delhi; &

(¢) if the answer to (b) is in affir-
mative, how many Inspectors were
appointed during 1950-51 and 1951-52
to investigate under Section 138 of the
above Act;

(d) what are the total amounts of
fees paid:

(e) how many prosecutions were
launched as a result of investigation;

(1) what were the amounts of
pemalfy recovered by action through
the Courts; and

(g) who is the Lawyer engaged by
the Registrar in these cases?

The Minister of State for Finance
(Shri Tyagi): (a) and (b). Since their
functions under the Indian Companies
Act have, in general, been entrusted
to the State Government, no report in
the matter is received by the Central
Government.

(c) Ten Inspectors were appointed
during 1950-51. No Inspector was
appointed during 1951-52.

{d) Rs. 9,121 were paid by way of
fees to Inspectors.

(e) Four prosecutions were launched
as a result of the investigation.

(f) Rs. 30 have been realised as
penalty from one of the companies.
The remaining cases are pending in
the Court.

(g) Shri Sardari Lal Bhatia is nor-
mally engaged to conduct such cases.
The assistance of the Public Prosecutor
and of the Government Pleader is also
taken whenever necessary.
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MiuTary COLLEGE, JULLUNDUR

570. Sardar Hokam Singh: Will the
Minister of Defence be pleased to
state:

(a) whether Government have de-
cided to shitt the Military College,
Jullundur to the State of Uttar
Pradesh; and

(b) it so, why?

The Minister of Defence (Shri
Gopalaswami): (a) The institution is
being shifted to Nowgong in Vindhya
Pradesh.

(b) The institution is being re-
‘organised and the accommodation at
Jullundur is inadequate, while at
Nowgong most of the accommodation
required is available. Besides, the
accommodation now occupied at
Jullundur is required for other pur-
poses,

MiINeRAL Coxncession RULES

571. Shri Balwant Sinha Mehta: Will
the Minister of Natural Resources and
Scientific Research be pleased to state:

(a) how many appeais were received
under the Mineral Concession Rules im
1950-51 and 1951-52 (State-wise);

(b) how many of them have been
disposed of;

(c) how many of them are awaiting
orders: and

(d) when the remaining appeais are
expecled to be disposed of?

The Minister of Education and
Naiural Resources and Scientific
Research (Maulana Azad): (a) to (d).
A statement giving the information
required is laid on the Table of the
House. [See Appendix X. annexure
No. 39].

NATIONAL PHYSICAL LABORATORY

ﬂi'?ﬁ!.‘SIItli Telkikar: Will the Minister
atura) Resources and Scientific
Research be pleased to state:

(a) whether there is any show room
connected with  the Division of
Industria} Physics of the National
Physical. Laboratory, Delhi and if so.
where s it;

(b) what are the new mechanical
devices and articles made in  this
Laboratory during last two years?

The Minisier of Education d
Natural and Sci:ml.i..ﬂ:
gﬂlﬂl (Manlana Azad): (a) No,

186 P.SD.
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(b) A statement giving the new
mechanical devices and articles made
by the Division of the lndnstpn]
Physics of the National Physical
Laboratory during the year 1951-52 is
laid w1 tne Table of the House. [See
Appendix X. annexure No. 40].

These devices can be seen in the
laboratory rooms of the Division.

Hinpi 1N HYDERABAD STATE

573. Shri H. G. Vaishnav: Will the
Minister of Education be pleased 1o
state the steps taken to propagate
Hindi in Hyderabad State?

The Minister of Eduocation and
Naiural Resources and Scientifie
Research (Maulana Azad): So far as
the Central Government are concerned
their schemes to promote and propagate
Hindi apply to the country as a whole
and not toc any state in particular.

Mrica MINERS IN NELLORE

574. Shri Nana Das: Will the Minis-
ter of Finance be pleased to state:

(a) whether the Government are
aware of the fact that the introduction
of *he system of crude mica consign-
ment "in the Nellore Distriet of the
Madras State, under the Wlineral
Concession Rules of 1949, has resulted
in greater evasion of Income-taxes by
the raica mine owners and mica-
dealers in the Nellore District;

(b) how many mica mine owners
and mica dealers from Nellore District
made  voluntary disclosures to the
Inrome-tax department:

_ (¢} what are the amounts involved
in these rases: and

(d) what is the percentage of in-
crease irn inccme shown under the
dlsclosur_os by the respective assessees
ever their previous assessments?

The Minister of State for Finanee
(Shri Tyagi): (a) No, Sir. No such
general information has been received
by the Government, but the Govern-
ment have received reports alleging
tax evasion by particular Mica Mine
Owners, Mica dealers and exporters
which are under investigation.

(b) to (d). The _information is
being vollected and will be laid on the
Table of the House in due course.

SETTLEMENT OF PENSION CLAIMS

575. Shri G. L. Chaudhary: Will the
girtn'ster of Finance be pleased te
state:

(a) whether it is a fact that the
Accountant  General's Office takes
vears to settle the pension claims;
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(b) if the answer to part (a) be in
& affirmative, what action Govern-
ment has taken to speed up the work
p settle the claims within a reason-
le time; and

(¢} if the answer to part (a) be in
the negative, will Government state
the maximum time that is required
for the settlement of a pension claim
by the Acccuntant General's Office?

The Mimister o? State for Finance
(8hri Tyagl): (a) to (c). It is not
clear to which Accountant General's
Office the hon. Member is relerring.
There are over 25 Accounts Offices and
if any specific case is referred to Gov-
emt or the Comptroller and
ditor General of India, investiga-
tions could be made. Generally, it
has been found that the rules in the
matter are not defective and the
dalays are mostly due to omissions in
the administrative offices. Difliculties
kave also been experienced owing to
lack of relevant records in the case of
persons who formerly served in the
territories now in Pakistan or in the
former Indian States. The Comptroller
and Auditor General has given special
Relp of all kinds to the State Govern-
ments with a view to removing these
difficulties and a strict watch is kept
by the Heads of Accounts Offices to
avoid delays in so far as they can
themselves help it. Anticipatory pen-
sions are sanctioned wherever possible
or necessary to reduce hardships.

Inp1AN INSTITUTE OF TECHNOLOGY

576. Shri N. B. Chowdhury: Will the
Minister of Edoecation be pleased to
state:

(a) which countries the foreign
professors appointed in the Indian
Institute of Technology. Kharagpur
belong to; and

(b) what are their terms of appoint-
ment?

The Minister of Education and
Na‘oral Resources and Scientific
Eescarch (Maunlana Azad): (a) Six
foreign Professors are working on the
teaching staff of the Institute. Three
of them are employess of UNESCO
and their services have been placed at
the disposal of the Institute under the
Technical Assistance Programme. The
other three have been appointed by
Government.

Three Professors belong to Germany,
ene to Austria. one to Norway and one
is of Polish origin but settled in UK.
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(b) The terms of appointment of
the three Professors emploxed by the
Government are:

Duration: Contract for 3 years.
Pay Scale: Rs. 1,600—100—1800.

Allowances: (i) Expatriation allow-
ance of Rs. 500 p.m.

(ii) Dearness allowance: At the
rates in force from time o
time.

Provident Fund: Benefits of Con-
tributory Provident Fund, the
Government's contribution
being 6} per cent. of the pay.

Free passage: First Class C |
by Sea for himse!f. wife and
minor children for the journey
to join appointment, as well as
for journey back on
tion of the contract.

INDIAN INSTITUTE OF TECHNOLOGY

577. Shri N. B. Chowdhury: Will the
Minister of Education be pleased to
state what are the differemt categories
of employees in the Indian Institute of
Technology, Kharagpur?

The Minister of Education and
Nataral Resources and Scientifio
Research (Maulana Azad): The em-
ployees in the Indian Institute of
Technology, Kharagpur, belong to the
following categories:—

(i) Instructional—

(a) Director.

(b) Heads of Departments.

(¢) Professors.

(d) Assistant Professors.

(e) Lecturers.

(1) Instructors.

(g) Research Assistants.

(h) Technical Assistants.
(i) Administrative—

(a) Director.
(b) Registrar.
(¢) Accounts Officer-
(iii) Library Staff—
Librarian.
(iv) Ministerial—
(a) Superintendent.
{b) Accountant.
(c¢) Auditor.
(d) Cashier.
(e) Assistants.
(f) UD. Clerks.
(g) L.D. Clerks
(h) Stenographers.
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(i) Horticultural Assistant. iy twa W KAt e
(j) Btorekeepers. wife s |

(v) Workshop Staff—
(a) Foremen.
(b) Miochanics.
(c) Draftsmen
(d) Motor Drivers.

{vi) Class IV Establishment—

(a) Laboratory helpers.
(b) Record Sorters.

(c) Daftries.

(d) Peons, Chowkidars etc.

(vii) Daily Labour—

Skilled and un-gkilled labour em-
ployed for the purpose
carrying out specific jobs
relating to development of the
site, and erection work in the
workshops.

ACQUISITION OF LAND 1N DxiHl STATE

578. Shri Nana Das: Will the Minis-
ter of Defence be pleased to refer to
the answer given to parts (b) and (c)
of starred question No. 1761 on 15th
July, 1952 and state:

(a) the number of acres of land that
will be disposed of; and

(b) the number of acres out of the

above land lying vacant in and around
lhi ecity and the location of such
ds?

The Minister of Defence (Shri
Gopalaswami): (a) Out of 1356-861
acres, not in use by the Army, 980-241
acres will be disposed of.

(b) (i) Berari Plains—

Earnal Road - 980.241 acres.
(if) Kingsway - - 207.57 s
(iii) Alipore Camping
Ground—Karnal
d . - 86.82 "

(iv) Old Rifle Range—
East of Malcha 12.28
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¢ Minister of State for Fimanse
{Shri Tyagl): (a) and (b). I am
afraid it is not possible to furmish the
information because the accounts of
revenue attributable to a
area are not kept distinct from those
for the rest of the country.

(c) The total amount of assistance
given by the Central Government te
the Government of Hyderabad durtn;
1950-51 was about Rs. 370-41
comprising—

(i) Grant-in-aid to
meet revenuo
gap caused by
federal financial
integration + Rs. 116.71 lakhs

(i1) Contribution
paid towards
pre-integration
civil pensions

(iii) Loan for Tung-
bhadra project- Rs. 200.00 lakhs

(iv) Loan for G. M. F,

Behemes - - Rs. 60-00 lakhbs

Rs. 4.70 lakbs

ToraL . Ra. 370.41 lakhs
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HOUSE OF THE PEOPLE

Monday, 28th July, 1852

The House met at a Quarter Past
Eight of the Clock

[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

9-14 A.M.

LEAVE OF ABSENCE FROM THE
HOUSE

Mr. Speaker: I have to inform the
hon. Members that I have received the
following letter from Shri Chowk-
hamoon Gohain:

“I beg to inform you that I ar-
rived at Sadiya on the 5th July,
1952 and since then I am detained
here for bad communication of
rivers.

There are high floods all around
the area and the present situation
of our area is very grave.

In view of this, I presume I
shall not be able to attend the
House for the remaining days of
the session as our tribal peoples of
my area require my presence very
badly.

I would therefre request you to
grant me leave of my absence of
the House for the same.”

Is it the pleasure of the House that
permission be granted to Shri
Chowkhamoon Gohain from all meet-
ings of the House during this session
with effect from the 5th July, 19527

Leave was granted.

159 P.S.D.
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MESSAGE FROM THE COUNCIL OF
STATES

Mr, Speaker: Now, the Secretary will
read the message.

Secretary: Sir, I have to report the
following message received from the
Secretary of the Counclil of States:

“In accordance with the provi-
sions of rule 125 of the Rules of
Procedure and Conduct of Busi-
ness in the Council of States, I am
directed to inform you that the
Council of States, at its sitting
held on the 25th July, 1952, agreed
without any amendment to the
Criminal Law Amendment Bill,
1952, which was passed by the
House of the People at its sitting
held on the 15th July, 1952.”

SALARIES AND ALLOWANCES OF
MINISTERS BILL

The Minister of Home Affairs and
States (Dr. Katju): I beg to move for
leave to introduce a Bill to provide for
:he salaries and allowances of Minis-
ers.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to provide for the
i;ala'r;ies and allowances of Minis-
ers’.

The motion was adopted.
Dr, Eatju: I introduce the Bill.

INDIAN INCOME-TAX
MENT) BILL

EXTENSION OF TIME FOR PRESENTATION
oF ReEPORT oF SELECT COMMITTEE

The Minister of State for Finance
(Shri Tyagi): I beg to move that the
time appointed for the presentation of
the report of the Select Committee on

(AMEND-
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the Bill further to amend the Indian
Income-tax Act, 1922, be further ex-
tended up to the last day of the firat
week of the next session.

Mr. Speaker: So. the anticipated
motion has come.

The question is:

“That the time appointed for the
presentation of the report o! thé
Select Committee on the Bill
further to amend the Indian
Income-tax Act, 1922, be further
extended up to the last day of the
first week of the next Session.”

The motion was adopted.

ESSENTIAL GOODS _ (DECLARA-
TION  AND REGULATION OF TAX

ON SALE OR PURCHASE) BILL
Schedule

Mr. S : The House will now
proceed With the further consideration
of the Bill to declare, in pursuance of
clause (3) of article 286 of the Consti-
tution, ‘certain goods to be essential
for the life of the community, as re-
ported by the Select Committee. Of
course, we shall be taking the amend-
ments now. Now, we take up the
schedule. I shall be ealling  the
amendments. I think all are moved.
Very well, So we start with the dis-
cussion.

Shri 8. C. Samanta (Tamluk): I
want to move amendment No. 24, List
No. 6. - .
 Mr, Speaker: He may move it.

Shri S. C. Samanta: I beg to move:

In page 1, lines 16 and 17. omit
“including atta, maida, suji and bran.”

Mr. Speaker:-There are no other
amendments now to be rhoved I take
it. The schedule with the amendments
is now under discussion, all together.

Shri 8. C. Samanta: I would like to
speak on my amendment.

_ r. Speaker: Yes, he may speak, on
all 'his amendments together at the
same time: no separate speech for
separate amendments.

Shri 8. C. Samanta: As regards Item
1. I Have moved two alternative amend-
ments. In Item 1, you will find there
fs “Cereals and pulses in all forms”.
That could have been allowed, but
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“including bread and flour, including
atta, maida, suji and bran” has been
added. So, my contention is that when
preparations of wheat have been add-
ed as atta, maida, suji etc., why not
preparations of rice. i.e., flattened rice
and fried rice which is commonly cal-
led in India as “Chura” or *“moori”
or “murmuia”. Se, 1 would ask the
hon. Minister to give thought to this
matter. Either he should delete “in-
cluding atta, maida, suji and brun”, or
he should add “flattened rice and fried
rice”. I am told that “including atta,
maida, suji and bran” is meant for
iving sound expression to flour. If
for flour, atta, madia and suji are
necessary, I think flattened rice and
fried rice or parched rice should not
be left. So I would beg of the Mem-
bers of this House and the hon., Minis-
ter to accept any of my amendments
which, when accepted, will remove the
irregularity which I am placing before
the House.

Then, about my Amendment No. 3
I have asked “betel leaves and
arecanut” to be added in the schedule
after item 2, As you know, betel
leaves have become an essential thihg
almost in all parts of India. Someone
may say these betel leaves grow in
limited areas as in Bengal, Madras and
other parts, but if we calculate the
amount of betel leaves that are sent
everyday by train to different parts
of India, you will be amazed. Every-
where nowadays betel leaves, f{.e.,
“pan”, is being liked by almost all per-
sons.  Even those who do not take
“pan”, -arrange for “pan” after “At
Hames"”, lunches etc. From a medical
paint of view, betel juice is very whole-
some for our health, Calcium which
is added is also wholesome for our
health. Betel leaves when taken
especially in India by the ladies, make
them look beautiful. To add to this,
I may say that ladies of western coun-
tries .in order' to beautify themselves,
apply lipstick on their lips, and certain-
ly our ladies in India will have colour-
ed lios when they take “pan”. So I
would submit “betel leaves and
arecanuts” should be included.

Then, I come to cotton hosiery goods.
“Coarse and medium cloth” has been
taken in the schedule, ‘'while garments
which are prepared from these coarse
and medium cloth have not been in-
cluded in the schedule. Then with re-
gard to cotton hosiery goods also, as
these are mostly used by the poor
people, I submit that these also be In-
cluded in the schedule.
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While exercise books have been in-
cluded in the schedule, the raw

material from which ‘these aré prepar- -

ed has not been included. My amend-
ment seeks to substitute ‘paper’ in
place of ‘exercise books'. Atter
‘periodical journals', ‘maps, eharts and
7 teaching materials’ also should be add-
ed .as these are very essential for the
spread of educatlon. especially primnry
education in our country

I hope the hon. the Minister will take
into consideration all these factors, and
will accept my amendments.

Mr, Speaker: Amendment moved:

In page 1, lines 16 and 19, omit
“including atta, madia, suji and bran”,

1 think we may conveniently adopt
the following procedure. First- let
there be arguments in respect of all the
amendments that have been 'mo
Will the hon. Minister prefer t6 replj
at the end, in regard to all the amend-
ments, or reply separately in regard
to each amendment.

The Minister of State for Finance
- (Shri Tyagl): I should like to reply
towards the end, as I will be taking
less time then.

Mr, Speaker: First there are some
gmendments in the name of Mr. V. P.
Nayar. I shall now call upon him to
speak now.

Shri V. P. Nayar (Chirayinkil): Am
I to cofine’ myself to the amendments
standing in my name, or can I speak

" on other amendments also?

Mr. B er: All the amendments
are opent for discussion. But first let
the hon. Member finish his speech on
his own amendments. .

Shri V. P. Nayar: The amendments
standing in my name are 19, 20 and

21. My hon, friend Mr, P. T. Punnocse
has already spoken in respect of the
first of these, seeking to add the words
“including cocoanut husks, coir fibre,
coir yarn and coir products” after the
word “cocoanuts” in page 1, line 19 of
the schedule. I need not say anything
more about this now.

The first part of my amendment No.
20 seeks to omit the words ‘jute seeds,
raw .jute, sun-hemp and mesta’ from
lines 8 and 9 and the second part seeks
16 'insert a new item after line 9,
namely ‘0A. Jute seeds, raw jute, sun-
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hemp and mesta’. In the interests of
decency of legislation, raw jute efc.
should not be- put “in the same item,
along with cotton yarn, kapai etc. If
we do so, it looks rather awkward.

Hence my amendment.

As regards amendment No. 21, which
is to substitute ‘Nails, bolts and nuts,
hinges and other articles manufactured
from metals and used for building
purposes’, my submission is that these
articles have to be considered as essen-
tia] articles. [t is very necessary,
therefore, that they should be specifi-
cally mcluded as such in the schedule,
as the term 1ron and steel’ is rather
vague. .

I would like to - speak something
about Clause 3 also.

Mr. Speaker: Clause 3 has already
been passed. The hon. Member has' to
confine his remarks only to the sche-
dule. If that clause is relevant to the
schedule, then it is a different matter.
But I do not think that clause '3 has
any relevancy to the schedule now.

Shri V. P. Nayar: 'I‘hat is preclsely
what I asked of you earlier.
now- confine myself to the hedu!e.
Item No. 16 “antibiotics ancfc sulpha
drugs”, appears to. be rather a mis-
chievous entry in the schedule. As you
know, Sir, medicine is considered by
this Government as a matter of com-
merce. Right from consultations with a
Doctor, to injections and surgical
operations, one has to pay through his
nose. In such circumstances, while the
Government do not go to the help of
the poor man in enabling him to cure
his disease, it is rather surprising why
antibiotics and sulpha drugs, the cost-
liest of known medicines alone should
be included in the Schedule. We know
that a course of treatment, in any of
these antibiotics. such as Streptomyecin,
Chloromycetin or Aureomycin, will
cost a patient hundreds of rupees. And
sulpha drugs cannot be used. unless
there is a competent doctor to advise.
The ordinary man therefore cannot re-
sort to the use of these
suloha drugs also. It - is well known
that sulpha druge if taken in
without proper advice are dan-
gerous to. life, as for instance
sulptra pyridine, sulpha.guianadine, or
Supha thiazole. Only a specialist can
prescribe these drugs with safety to the
patient. While such is the case, an
ordinary “cold mixture” which can be
bought from a chemist’s shop, one has
to pay sales tax.-For an ordinary mix-
ture for dysentery. one has to pay sales
tax. Por an ordinary analgesic. You
have to -pay sales tax. It is therefore
surprising that these costliest medi-



4667 Essential Goods
Regulation of-Tax . :.:

[Shri V. P. Nayar]

cines which can be availed of only by
the richer of people alone
should be included in the schedule, I
submit that all drugs, irrespective of
the systemm of medicine, should be
equally treated and should be exempted
from sales tax, as they are very essen-
tial to the life of the community. When
Parliament makes a declaration of the
essential goods, it is very necessary that
such declaration should not be confln-
ed to the costliest of medicines, leaving
aside those drugs which the common
man has to take to very often. The
drugs declared essential, should not be
confined simply to the allopathic
system omdy; they should include also
drugs of the homeopathic, Ayurvedic.
Unani and every other known system of
medicine, Only a very small percentage
of our people get treated withl allo-
pathic medicines. A vast majority of
eur people have to rely on the in-
digenous systems of medicine, as it is
impossible for them to resort to allo-
pathy, in which, the qualified doctors
are very few in number. The resources
of the people also are rather limited.
Therefore I submit that all drugs, in
general, should be included in the
schedule and exempted from sales tax.

There is one other point which I
would like to emphasise. In this Bill,
this House declares certain goods as
essential to the life of the community.
The most important purpose of such
a declaration is, mentioned in the state-
ment of objects and reasons thus:

“The Bill, if enacted, may help
to achieve a certain measure of
uniformity in the taxes and also
prevent essential goods from being
unduly taxed.”

When we declare certain goods mere-
ly as essential goods. in this Bill, there
is the possibility of the mischief, being
taken advantage of by a particular sec-
tion of the people.

Take, for example, the instance of
coconut oil, Coconut oil is an article
which is consumed by a very large
number of people. But there is also an-
other group of persons who consume
coconut oil and for whom we need
not have any mercy, I mean the big
soap manufacturers like Lever Bros.,
Tatas, Godrej and others. If you
have eoconut oil as an item on which

you need not pay sales tax, will it not -

‘be taken advantage of, by the soap
manufacturers also? Why should we

exempt them from such a tax? Why "

should we not levy sales tax on
coconut ofl, consumed by the soap
manufacturers in bulk? I perfecily
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agree that the ordinary consumer
who consumes coconut o0il should be
left free from paying sales tax, but
I cannot understand why a soap manu-
facturer who consumes coconut ofil
in tons should be spared, I do not
think that this will be in keeping with
the spirit of this legislation also. - I
would like to hear from my hon.
friend the Minister, when he replies,
on the possibility of preventing the
vested interests from taking advantage
of this loophole. With these words
I formally commend the amendments
standing in my name to the House.

Mr, Speaker: All those who have
tabled amendments are either not here
or have spoken.

Shri Velayudhan (Quilon cum Mave-
likkara—Reserved—Sch. Castes): Re-
garding coir products, I want to say
a few words.

Mr, Bpeaker: Yes. He is entitled
to ttlave his say, provided he is rele-
vant.

Shri Velayudhan rose.—

Shri Achuthan (Crangannur): On
a point of order, Sir, I have moved
certain amendments, Nos., 22 and 23.

Mr. Speaker: He has not moved
those amendments. He has only
tabldd them.

Shri Achuthan: I have tabled
therr; only. Is it time to move them
now?

Mr. Speaker: 1 enquired whether
any hon. Member who had tabled
amendments wanted to move them.
Mr. Samanta got up and his amend-
ment was taken up. Now it is rather
too late in the day. But if he wants
to move them. I should not object on
any technical ground as the debate is
on,

Shri Achuthan: I beg to move:
In page 2, omit line 10.

In page 2, lines 14 and 15 for “pet-
roleum and petroleum products, in-
cluding kerosene, and motor spirit”
substitute “and kerosene.”

Mr. Speaker: Amendments moved:

In page 2 omit line 10.

In page 2, lines 14 and 15 for “pet~
roleum and petroleum products, in-

cluding kerosene and motor spirit™
substitute “and kerosene”.
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Shri Velayudham: I want to sup-

port the amendment to the Schedule
moved by Mr. V. P. Nayar and Mr.
P. T, Punnoose regarding coconuts,
i.e. “after ‘coconuts’ insert includ-
ing coconut husks, coir fibre, coir yarn
and coir’ products,”. Regarding this
particular item in which we, who re-
present the Travancore-Cochin State,
are interested there are certain par-
ticular reasons and I hope the hon.
the Finance Minister may be knowing,
though not fully, the condition of the
coir industry in our State. For the
time being the sales tax on coir pro-
ducts is suspended by the State itself;
that itself shows that the marketing
of the coir produce, which is a cot-
tage industry in the State, is very
hard for the people. I am not very
particular regarding sales tax on the
products of coir such as carpets and
other higher materials, but on fibre
which is being used in the cottage
industry in the State, The State Gov-
ernment used to tax very often this
cottage industry but now a chance
has come for the Central Government
to intervene in this particular item
and to do away with this sales tax
as a whole

The income per head from the fibre
and coir yarn in the Travancore State
was calculated by an inquiry Com-
mittee and it was found that about
90 per cent of the people who are
living in the coastal area earn their
livelihood practically from this coir
industry alone. Therefore it is my
humble request that this tax may not
be revived in that State, by insert-
ing this particular item also in the
Bill that is before the House.

Now, from the Select Committee’s

report I find, that hides and skins also
are excluded from sales tax. Of
course, there wag actually a pressure
regarding thig from the Madras State
and from other States also. Similar-
ly, coir fibre and coir goods also
should be included in this schedule; I
do not find any irregularity or impro-
priety in including that. I do not
know why the Select Committee which
consisted of about 40 or 50 Members,
have excluded this particular item
which was very essential to be includ-
ed in the Bill. When you have includ-
ed jute goods and other higher items
it is quite essential in my opinion that
this particular cottage industry also
should be excluded from sales tax,
I do not want to say much about it,
but at the same time I would request
the hon. the Finance Minister to include
this particular item in the Schedule
as it is one of the biggest industries
in the State of Travancore-Cochin.
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I have got a number of letters and
telegrams from my own constituents
Centrql Travancore -which I repre-
sent, is the biggest coir producing
area in the State. Therefore in the
Interest of this cottage industry alone
I request the hon. Minister to include
this particular item in the Schedule.
WItth these few words, I resume my
seat.

Shri Achuthan: My amendments
deal with not inclusion but omission.
To me to enlarge the category of es-
sential articles is encroaching upon
the good sense and right of the local
legislatures. They are the people who
have to look into these things. More-
over, only in certain cases where one
State is a producer country and other
States are consumers we can under-
stand it and we have to see that there
is normality maintained: in all these
States and certain goods are declared
essential. so that one State which has
got the monopoly of production need
not tax more thereby putting the con-
sumer States in difficulty.

With regard to item 10, hides and
skins. I do not agree that it must be
included as an essential article. Every
State produces hides and skins. Every
State has control over this cottage in-
dustry and moreover the common man,
the masses may not use it every day
or every month. We must see that the
States must have the resources to
carry on their nation building activi-
ties. Suppose all these articles are
exempt from sales tax or brought
under essential articles what will be
thre position of the States? The Centre
will have to bear the burden and con-
tribute more and more to the finances
of these States.

Then with regard to item 13, cer-
tainly I do not find my way to agree
that petrol. petroleum products and
motor spirits should be included as
essential articles. What is there to
say that these are essential articles
for the life of the community, I do.
not understand. That is the one main
item in India on which every State
can raise its sales tax still further.

Nobody will object to that, It is
a luxury, a rich man’s article of use.
The common man travel in a bus or
car once in a few weeks or sometimes
even once In six months. Therefore,
by including petroleum and petroleum
products in this category of exemp-
tion we will be helping the rich by
making them spend less. And, that
being so., I have the strongest objec-
tion to the inclusion of these items
here. In my State of Travancore-
Cochin we have just now ralsed the



4671 Essential Goods
Regulation of Tax

[Shri Achuthan]

sales-tax on petroleum but even sa
our rate has not come up to.the rates
obtaining in Bombay and Madras.
There is an additional factor in our
State which helps to keep the cost of
imported commodities low, and it
holds good in thre case of petroleum and
petroleum products alse. In Travan-
core-Cochin we have good
transport facilities which are consider-
ably more economical than rail or
road transport. For instance, if pet-
rol received at Cochin harbour is
taken by water transport to Quilon,
Kottayam or Alleppey, Crangonore
Changanasseri, the cost of petrol in-
cluding the-transport charges will still
be lower than in other States so that
the Travancore-Cochin Government
can impose a sales-tax on it at a much
higher rate than in the other States.
The transport costs being lesser in our
State. the State Government can legi-
timately say, “We can raise the sales-
tax on this and nobody will be a suffer-
er on account of that.”

Only articles which can be said to
be essential for the life of the commu-
nity, extremely thecessary for the life
of the community, for instance, food.
cloth, etc. should be taken into con-
sideration here. The State Legisla-
tures are 3ll composed of Members
returmed- on adult franchise and they
will look after the interests of the
common man there. Why should we
tell them that they should not impose
any sales-tax om a commodity like
petrol which is not ordinarily used by
the common man? Only when on
account of the special considerations of
other States there is any difficulty can
we say, “Because you are in an advan-
tageous position you cannot have that
right of imposing a tax because it wil
prejudice -the people in the other
States.” But when there is no such
difficulty-I do not find any reason for
including petroleum and petroleum
products for exemption as essential
commodities. I hold the same view
with regard to hides and skins.

With regard to coir, Mr, Velayudhan
has spoken at length. Handloom-weav-
ing and coir yarn voroduction are the
two main industries of Travancore-
Cochin., We are at the moment see-
ing the depression spreading in our
State. Ours is a thicklv populated
State. with some times 1.800 persons
per - gauare.-mile inhabitable area.
Nowhere. else In India can we see a
State w . is over-populated but
under-employed, and which .has edu-
cation to -a very high percentage. It
will be very difficult unless these penole
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get something out of their work, un-
less they have some employment. Gov-
ernment should look to the difficulties
of these people and give them as much
help and assistance as possible in the
industrial field. I have nothing to say
on the other items mentioned in the
Bill. But I hope that Government will
take into consideration all the factors
I have mentioned and especially con-
sider the position with regard to pet-
roleum and petroleum-products which
I would request should be deleted from
thre category of essential commodities.

st @ (feor wid—afam) -
FqW WERT, W AT g & 99
g AT g fF 43 o i g o
e fufree ot orht & swdar
fifFg@aa o frar R fx
TN WA ¥ agr @At it
do @ ¢ o g g T
w FO4 fo @ fy FAy T wh-
W T ¥ o fas -
w1 g wd v €, A W e
ty sfawr Qfirt w atwfa gwwrc
% gra ¥ a g AT A # oy wfr
Uq AT St gW W A e Y
2 99 w1 agdfes, garh, Sy,
il qor ww ogfel ¥ T
g & | Tifed & 7 ag fragw fear
a1 fs o fr fegem & oF Ak
T WO wS @ & fF AN 7 gear
¥ a@ A Afl w afat
R afew o, t 9 3+ a9 &
fadgsr & 4g wx it fF gAR TR
i{ﬁo Qﬂ’omﬁ'w M ﬁ'!“ﬂ'
#< ¥|q® (drugs and medi-
tines) I Y aY ¥W H Wfww &
¥, a1 d=1 A% o I frx & gEr
wan ¢ % 3y fadas § ard ggfadt
& agdfes, e, e o
e qgft § R R F oo
oinfiat st & aht & W W A
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Ie fafrees & oot fiot &g 6
§ft fadwe w3 ¥ ag firw am 4,
mﬁﬁaﬁimmﬁﬁ&

wl af ¥ awer § s ¥ g8 AT
%3 & 3k 73 3faa &t fs a2
AT AHET gEA ¥ @R dw fEar
o7 | 39 Fert §fin anfedze (amend-
ments) ¥ 7 g7 A< 1@ A
¥ foi gufewa et m@ ¥ fimx tw
AT # T £ fr & ST By A
@ g A% 3w far aveat W@ f |
IR W I W I g § 5 et
@ fafrer 3 &0 s @
aF #t @R T ¥ T3 @ AW I
T gon 9@ & 3 ag e fE IR
g & N e wr dewt
3w 39 F @ & o frr & fod
Fqe fafex ¥ W am & FE
g & e wrmad w1 o & ol
¥ a ¥ £ Went  (referen-
dum) fear am & & wwwar §
fé Tz 3 F0F amefdt & & a&
v R 3 o ¥ 1 fod Sm
£t o w A1 B T G oAk
W F g # ag N fdgw &
mgﬁ;ﬂtﬂﬂ‘(oo—l\oo'ﬁqﬁ
¥ IR ¥ OaX § TR W@
W T AT BT I FWQ@ G
# oy ¥ frda v fie ot o s
@ R W A fu gE ar T

T T s SR v e A W

Fariferm oK gewr I oW
det & fod s fm & T gy
TR &Y F ST | AW WEEE, ATd
qaw gy & fr fore & o § a1
st @t & s e el w1 R
W AT @R, AW Tt A
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mwwﬁmnﬁ*ﬁﬁgvo
TRt 2 gwar # | 97 FAET X W@
mt!kfﬁmmﬂw&#
(sdleS tax) wm Fx tge At
doa ®t @ A 9w A [T O
sere wEea, T AT ¥ wAE safE
e grmt e Tt & are o A
ao T oa e 3 &
fot it & Y 9@ A EA A
Sfifr dlg * fod, o ¥ fe
T Stkw feezw  (price lists) #
otw, @t a1 W TR fed AN &,
3, 3y T A ost ¥ | AR want
wmgtéﬁ#mﬁrcmm&'
gt @ & et W Qfe
(esaerittal)mmﬂwa‘l'tmﬁ%#
R R E R RO
W ¥ IO g8 0% e 34 ¢ v aet
R TF 4 A F § sk 39
Fott 3 N ey o (Com-
panies Act) gra dwwed § wu
grow o &Y §iys (House of the
People) # &Rk e & o

39w N AR qr @
AT QAT e gat i SR g ot
i:ﬁ:mq'(m:mﬁtﬁwmﬁ
a2 e argER & @ fad, gandt
¥ o <o fed otc 39 ¥ A Qfrd-
Y & o R, M 9w T g
wwer weedt ¥ e fean e o
& o 3§ Aw v A
ff qg #fefene gt (idedicingl °
drips) o o & de M P
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Fwa frad sfr g &Y owaw
Njwga & aver §, T w A
% At g Twar % faew v ¥
Fmammgaa v a9 |
gifee & s ff I, X 59 § @S
TR o gat T3 =T 9T o
TW I 9 F AR g A9 IR
ff | 9 EWT § 7 W R qgT IR
78 foar 91 1 & § T a1 5 g
FT qET R AR A W ¥ Fedl
2 ¥ o= 37 (essential drugs)
N @ aw | 7 ¥ IR a9
AN @A N aF g
Tg qIATEAT ¥ |9 @R 8, Sfee,
g sgn e e fv o & § 39
# AR e ¥ [\ A g7 HewA
(Federation) fow & am &
(All India Chemists & Drug-
gists Federation) g #¥ ot
goqr 7@ feet ot sfew Wi
TUE & AFg g, qg 4T a &
| g § )

[PANDIT THAKUR DAS BHARGAVA
in the Chair]

WX R a7 i Ao gen o
o fefade vt § ol 99 & a=
SR A AT AT @ BT g A
At feft sl & siwfaat
fegam & oif ot §, R @w W
am @ A T & Wi § s
sefadl AN aga =7 WEE wQ@T
g, fefr 3 waman fe & g 3w (May
and Baker) ¥ zgt & g€ &,
fisft & waemr fs ¥wT (Bayer)
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¥ % faomadt swf & am fod
X # AR o & e ag e gfem
ey dr Ffirew Saw wrw@ &
I FHfaEl & & § W s
wWai 7 Swfami agi ¥ wW OE
fegem # faaf@ s@ & 1 @ a=
3@ g & 91 fF R qgt oW
yRfes g & @ ad Iufeaq
g o @ g FEE I W TG
stew saT s 91 fF g oW @
# o1 #¢ famewr & aga & FA o
FA ar fear #3@ € | W a7 @
T g € 5 R grew amw R
qige 7 foam s=1g § FW F7 A
QIIGITEIFH AT IT S
Tl #Y og adre @ 7 @ fF o
g Awfedi #1, 9 waEw
qaifa@l 1 g@ml & faw §, 88
R FMER J I §
If@ ¥ ol gl #1 awfuar
frodt &, S9 ANwfugl &1 A9 a1 T
# T e man, 9%y 99 AwfEa
¥ am @ @ ot f5 gEe e &
AT GAR {oF 7 AT FT T T6R
®t wwfai & g faafa s@ €
AT 9T A ¥ QY IR A W
feoe #H & gra <@ar feam

Shri Tyagl: 1 protest against the
aspersion of the hon. Member against
the Select Committee that some com-
mercial concern has influenced it and
made it accept two of the medicines
and that this recommendation is
biassed by the opinion of an outside
concern. I must protest against this
on behalf of all the Members of the
Select Committee. I do not think the
Select Committee could go down 8o
low as my hon. friend is accustomed
to as far as his knowledge is concern-
ed. He has had experience elsewhere,
My experience in this House hag been
far better.

Jansh Amjad Al (Goalpara-Garo
Hills): On a point of order. This ex~
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pression “accustomed to” uttered by
the hon. Minister should be taken
notice of. The hon. Minister is en-
titled to gas much respect as any other
Member of this House, but to wutter
an expression like that is to cast an
aspersion on an hon. Member of this
House. It should be withdrawn. We
want your ruling on that point.

Shri Tyagi: May I explain, Sir? My
hon. friend perhaps did not {follow
Hindustani, in which language the
speaker was speaking. He said “The
ways to which we are accustomed in
our province” or something like that.
He said “What we hear in provinces
and elsewhere are not expected here”.
So, he himself used that expression
in Hindustani and I simply translated
it and quoted his own expression. If
my hon. friend had followed his speech,
he would not complain against the ex-
pression.

Shri K. K. Basu (Diamond
Harbour): It is not a faithful trans-
lation.

Shri Bhagwat Jha (Purnea cum
Santal Parganas): On a point of order.
‘The hon. Minister stated just now that
the hon. Member who raised the point
of order did not perhaps know Hindu-
stani. I know it very well and under-
stand it very well. While protesting,
the hon. Minister has cast an asper-
sion on the hon. Member by saying
that the hon, Member is accustomed
to something outside the House. So
he is guilty of the same charge.

Shri Tyagi: I only said “accustomed
as far as his knowledge is concerned.”

An. Hon, Member: This is tlren the
beauty of the Hindi language;

Chairman: There is no point
of order involved here. All that was
said was that some influence was used
so far as the inclusion of antibioties
and sulpha drugs was concerned in
the Select Committee recommenda-
tions, The hon. Member himself said
that they were accustomed to such in-
fluences somewhere else, probably in
his own province, but he did not want
that such influences should be brought
to bear upon the Select Committee here.
This was objected to and the hon.

Minister said that that is not the case .

here. Therefore, there is nothing
wrong about it., There is no personal
aspersion involved in using the words
“accustomed to” in this context.

Shri Velayudhan: The words he
used cast an aspersion.

Mr. Chairman:; Order, order. There
was no aspersion at all.
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St g% : AfiwE seqw wE-
@, W 3w g 5 g amee
fafrex e & oY A fao & o2
B AR g, I FAT AT # aw
i’ra’rﬁ'vﬂ%ﬂmﬁﬁﬁrﬂmgﬁ
I Y FOT IfAEl Y fam #Y
a0 At T W § 97 N sy
F AT W AW I X faw A @A
® da A & feg Aw GEam-
forr ol aowr 3 1 @ & foR
mgiwmq@mlﬁﬁ
9 ¥ frdeT s § 5 s oft,
7 faoradt swfml & coew @
T S A AW X T (aeww &
W R g AR AEE i
¥ AT #1 7Y § 5 98 el g
FT AT & AR A7 =@ qifegrEe &
aqet 7d 87 1§ 9 A 77 few
T AR § 5 qd ww aifeuniz
A R & aoEt § wifs F w-
Zgwe d¥wet  (Constituent As-
sembly) #1 ¥t ¥ a1 1 98® fam
¥ AR g T ¥ s § g faw
TMEIMITHFTTTAF R
F TR FT AT § | AR F I A
Faer JEw g & fegam & fod
Fasmfem ) 7 ogd e & 9w
T Qe § e § e
¥ fod Ao a1 forw awa dfe sramge-
¥ Ag€ A I W W@ § IR
e mfikm & 7@ w “arT,
“IRT’ FY T T TW A3 AN F
fod @y a1 1 & S § @ Rw
¥ o = v Tfgd
Mr. Chairman: Order, order., May
I inform the hon. Member that the
hon, Minister did not cast any asper-
sion on him. Had he cast any asper-
slon, T would have had such words

removed, We are all here as hon.
Members and no Minister has a
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[Mr. Chairman]

nght to cast an aspersion on

hon. Member. E hon.
Mpmber in this House knows work
done by the hon. Member now on his
legs. He need not refer to it. We are
now consideri the schedule and be
must confine his remarks to the
schedule.

Dr. N. B. Khare (Gwalior): Politics
demands a thick skin.

ot g8 : i R, F 3z -
T w1 " § e srae fafrex
W A I S e o e e
¥ fod % it 9w & o W rfean-
¥z # ) AR aEe fafrex
% dawiw (aspersions) #
A mfeai # #f o W& )
¥ frr W N Qaw ¥ a9 &
fod wifare ¢ ST & ag wifer s
¥ fod durc A § wifw & awwar
gﬁsﬁm{tqﬁmm
W S & AT @ s o
#ifs & wwgm fs & Aread &
W T ATF YT § qda A s
® IST @ E | I TOHF AT
et % faors 5 fm o
am { wiftae Y F @r g | A
TRTY W G B AB AE ¥ G Y,
f o wqer & ot B i g
ST ATATE § @ Ay § aw, aer
A avefedt | ag AW aegd wifae
Zi

Q% AFA §TET ;. WET |

ot Bec W N e BB
& &1 far aw ¥ W 9@ A
T o @ ww ¢ fe v & @
Fer g wEat & ¥ F sy
Pifreec amge ¥ fidka som gy
g fr owfir o 2t 9wy & fre ¥
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MA@ T A aw o
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T ¥aw 39 g% fadgs & fawg
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mewaﬂﬂlwﬁﬁm
quTe § At ¢ azAT gy &, dfea
€W gred atw Niye & fod ag a@ 7
= o1 7% f5 = fem Ffaew
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W g ¥ ag A9 w@hae me A
WA | FTRREEAAEA S
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AT F T =, I A G
aTw dig # agas & fof = fFam
T I 7 A gOw FE IR @
Tifeam ag & =% w@ar faq Sfe
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fodt 1 * F = § 37N 9 A
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R & fod dare 7€ g s oY
agafes, e AR fifes
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@émiﬁqﬁﬁwatﬁa’tﬁ'
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& agi a9z & ag swag fRw §
A & 3T § A FTT AEA
F«mmwwmmaaa
m'ﬁgawamzﬁigevﬂ?ﬁ
¥ za@ 7 a1 ¥ I 3 TR @
fed AT g Avefagt # agl @ )
# fodt & 39T AT A F@T |

Shri N. P. Sinha (Hazaribagh East):
On a point of information. May I
know if the hon. Member is observing
today as a day of silence?

Wegder: 77 7 @ G
faar a1 f5 @@ ) o=k N TG ¥ W
qNeT 9% JTE |

Mr. Chairman: The hon. Member
himself, when he started his speech,
said that he observes Monday as a
day of silence, but he is speaking an
account of the importance of the
subject. Perhaps, the hon. Member
was not present in the House then.

WM YSET: A F g A F @
a1 f A firxy qwo qwe T 7 Adfe
e ¥ @0 § | § g ST Sgar
g v & sdfer sl &1
ao@T & § W Sf¥ew (prao-
tice) # awa@r Y § 1| gER
ae # N F ¥ quw A TR/ §
FEe fafre #1 @® &@e s
wifgd fF Y 9 97 %t Foq & fwe
Tt 7 frFe TaT 7 §O TE /T,
N §o s feam W Ag IT A Tw/O
goar | W AMEge fafret gge &
e we fF oar fee A @A
q1fed | ¥ F I ET A g Al §
R o4 ST WG § WH A AAQS
frfreeT # 3=t § WX I} T SR
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o =t 5o

! afle g ¥ AR d@r g
ﬁq@o@omama,m
qvE ¥, @ ¥ AT FE AT
(qualifying) ®wx @ ¥ 1w
g & ¢ & fafer @ @
gRI FT AN 99 5 7 & g |
¥ TR W & g ¥ oW N T
firs wdy & | BT aog T & f§
e fafet g W @ W
sg g fe o @ & g o
o A T AAL AAST B JHA, T A
@ F WA AT A Sfwaddr arst
A Tt 1 g IW G aS
¥ N fr oF I F T T & A
e dv AgE FT I AfeT I @A-
Tt A TR F AW S A
AT IRNETS T I FT R
T | & T | F, A wged, T8
o ¥ aww e & AT

ToFT T, T F @ 3 IF A g
R ¥ g 7 AT WA, FZ1,
Fao AT AfE F AW @ Qfed
DNamaF | A awa g &
w1 D ) ¥ @A ¥ S e & wfuai

sfasst 1 A T 1 W F Q@ -
fagt & A o fr e # faweft
@ & 7 @ R ) g T W
or@ (class) M@ ¥ ™ W
oz frly ar ®Y A ¥ A @ ww
2 T W W & T8 I T W
m'ag'w"r fs fromdt wreamY ¥
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g fr g §w ¥ dhfew (patent
medicines) & W W ¥ @
g1 o aEe fafrex ar wré
iR for ag #g a9 & i gowr o
1 Waow I9 A ¥ & fom F aewt
(sulphur) frer & 1 & w=w
feege @t am g T £
R A fafrex agE g
tesargwd  (advisers) ¥ @
R g # qaor fF ¥y ag g
] @ W § wive FT 3 wifs
Iq T aew QAT & | F wgar g 5
¥ QearEE} @ S&IH AG FGT
A FT FAF W AR W fom &
Tos A 9T FT IQGWT T § A
™ I GCH FE A TG AT &
¥, weqw wEEA, g WA g R
Ig T YA F1 &E iy T §
afer @@ Fefml gra e g g
AR WE AT F I IR F
fod & & d owar &1 @ A9 ¥
a1f gy A §, i & fod W
& | & oty =g g afg & & #r€
T 7@ &), O & I A fraew
Far argar g & % o fww (mis-
sion) fe gu §, & a@ &1 fF wra-
¢ § Qfmi w1 swfe o> 1 & &
e gew fafres & few fear
a1 f R Ay ag Fwr & fF A
Jer AgEE FEO O A 9 W
o ag & fr 98 & AU At ww
s §, @ i ok aw@ T g
# 3 37 ¥ vy e afe sng s
® A wr@ qiw F o dro do Yhe
I AW &, aft ag 9X ¥ TRy
Aw & e q & 49 Ao
aY & AT wr A o g S, w6
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Tew a1% &t Age & T TG G
#few o & @ arw W o § e
t4-vo FUT T Wt fir ag e«
T @ T aw A g FTwEAr
N fF Yoo FOT fggeam WX A §,
afz ag #t Wik $%¢ (Bhore Com-
mittee) ¥ sgEx W ST
HISTAT HTAEAT FT X FL a7 A A9
R fegam ov aff v ¥ §
wied & smgaz & a wgav g\
AR ATLAAY § <4 Hr @Y et oF
g o #r do g, s g,
w1 Awfa @ faedt & @ wia
FHAFR W IA T g fFama &
aw gg $ord fF afs g I
atafy afi 2 awx & &Y ST A AqE-
faw, g ar Sifaaadt & 3% §ifod
FRheysmfr @ 1@ a 7
N s smgafes, gt i Sfia-
Gt F T §¥ FY GgEAT T % QY
A=At ft 1 J9 I F Fo9 3]
1 ar s Ffed

yq & I & frdgw FEw 5 ot
& #€T (Order) &w Iwad
#r fafwedt (Ministry of Home
Affairs) & % ¥ TORYW
TaAde F1 W 141 fF fAaw g
Fard § ¥ afs swEfes ar g
1 fraafas Tl & atwfy 3%
g Tz & g a1 ag W gfe-
fsde (Certificate) @ am
T8 2 g%d ¢ 5 ag a7 o R ek
T F) T feat Y gt faeelt wifed
AT T A g wicfrde ¢ o &
fis o ag qsfr w7 EY 9T @Y Ay
¥ fir ag sl = g @ ek
A 9T AW AT wHAT g | YR A®-
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o g e gw et MY aw & &
atg *r fadt ot & 1 & 9w fazdtwr
TA 2 FFAT §, IW N T¥G 2 FwHAT
1 RamagfFamy & <
ARATT % FIT ¥ o9 feamede arr
A gar foamt g e IR #

AT N W | A AT Jg §H A

¥ AT g9 W fauas o W@
g | g7 F7 Hg IO Rw ¥ feardi ?
o4 g9 WETH § oTAW a1 ag ¥T HgH
fie sfrr ofY, o @Y AE A & aER
¥ wer foq g4 § R 99 ® AW
wgrT WTgy § AR wgy v fagemm
# g OF FY Iq & grar Ay faemir
¥fe o ar a8 W faduw § €@
feeg® (schedule) ¥ am wmar g,
¥ U a9, AR EemT A e,
I * Awfuat X AW dw oAl
g AR FEY S gw adaEt v -
feat ot g€ & 1 A wer g @
T 93 W I dEW & S, Wi,
agdfes stfieai & @@ @ g
¥T@EAE I F fod AT w
MmdawdfRmsamgFa
qF qiF q9 qF YOHL QT AT a6
FUEX 9T Ag W d for wEar
QA W Y NS A gwm#
7 WA g e fagmm & #1 wafo

. & WAy & or & feR snera

g @l s el @ @ smaw @
¢ ot gw § & g, Sifamadt i
e # f wfre F@ ) G-
qoft #rE v I A § | i’
(pathy) =z st §, a® “Tafr’
¥ fer ¢ 9k o gft W R
g wits s@ (Arabia)
¥ ag agi T | @ieR ag e ot
§ | g A aE A A
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“arq w1 AT § ) wied e awgde
& AT ogfr & o wmer T @,
gerdt ¥ W wrer A ¢ afw-
Wy & vk wrer aft ¢, ameieh ¥
*rt W g § 1 o F ag v
fe o s wreAd # = ogar
I ® Ifew § 5 s dw
Y s & 99 ¥ I e fed ¥
39 %1 T faect § aY ag 9@ w7
freft wfgd | SR o i
il ®, T aw fewm ¥
AFAA W, T T 7 & | N
TR W T A w0 FT A TOw
W dfer | &% 2g @ §Ew
W w A W aeh § sl
¥ fod Yo T99 %Y zar ®TH ¥ 31 FHEA
| T R N gy dSWEET Tar
& W ¥ IR T AT &P AR
Fe fafrex W W aw w oA
WA ET | qE T T Al KT S AT
fr ¥ g %8 W E | ¥ 99 A @@
f& ag feq & S9 § T S
7g fodt o8 Y S § a1 feelt &
e A A § TG I § 3t -
Yo o gfoeqr ¥ ff T ] ) W 0w
fox 09 | g wg7 o f5 @9 &=
W AT F dwrd gk 1 I A et

H waade oy ifeqr # a<w .

TE AR | ¥F A9 4G YT S FF
faear ®9aT TaRAe # four ST g 1
W fer 3 v f i for T R
g 9@ &R AEEr @ W 6@,
39 & fod SR 98 ¥ #g s oy
W Y Y wd Hfed 1 3g frx wg
st fF & ar (4o T qTeATg g
g s o, e A Y W A &
g 1 T wgwE @ wg, a
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T T AW FQ )WY W AW W
W TR AR o gw A E
T Iw oaw & Y T ¥ ffed
Y T AN T I W ¥ ¥ A
AT AT W e e arw g
# W % & | o9 #Y qg Aeww (re-
imburse) & s 1 1w fEwe
¥ (teohnical word) & ‘“&-
o’ § @ g Y Y TR
A wir W@ &, atafw & il aque
#¥w (Attendance) #, g W
W IGCE R Y, A AT I,
T IW H wE W@ & 1 e g qw
¥ feqddc & 9w wT x| § W AW
Y TR THRAE qTe gfear ¥ ¥ A
g

@it § gTEe e w1
T AUEX SN qfE IT@ T W
I I AL TS FT ATH @ N qQqT
g1 & I ® g¥w feorr A §
ffF o7 & s7 ¥ faors =
(action) fear s |

ot y@wT: St g, JW W AW

@1 § ! TF AW g A1 AT HY T
¥ | 3fFT 3§ qorm # AW v
TaoTr g fF e & oM® am g |

Mr. Chajrman: Order, order. The
hon. Member has already taken much
time. And this discussion does mot
directly relate to the point at issue.

I would request him to conclude
soon,

st muh: & 78 a5 FE e s
feft aoaTdr awex & faow wrE
Qe arr fneft aTge A WY ey
§ @ & v § f6 @RRE (elec-
torate) ® e R &
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Mr. Chairman: Nobody has raised
any objection about relevancy. Let
this episode be finished. Let the hom.
Member finish his speech.
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I W W ¢ fF ow madie aw ak
¥ 37 ¥ fordee (request) wX s
&g I9 ¥ qar 2 q¥ A I &T 997 AT
L3 G A
Mr. Chairman: 1 am afraid this is

again outside the scope of the Bill. It
may be discussed outside the House.

Shri B. Das (Jajpur-Keonjhar):
t’ﬁhe hon. Minister does not believe
m.

Mr, Chairman: Let the hon. Mem-

o qBwT: deqw wWERA, W AW
v & aTEe Attt & W 59
Toq gwar | ® 7 foelt Y fawme
o § W § | e arE fear &
o § f o e aw Efedr §
gdww (servants) § a@ fw
e 8 37 F1 a8 ARG 3 A3
9T d%E TRI g i (area)
# 9 § @R 3 9@ o FQ@ @
A 9 g7 TF 7o, g TF a7q ¥ foren
Tqar =9 (charge) W@ § at a8
qo=d & 9T € | A a8 @
¥QAT T ATH sfeqr { Smar § o
TWH G Y FF @ I § 1 99
TF o 4 4 Td fod o § ek
@R Y FET § #R IF §) @R
1w gfewr & dgrad & 9qrv §

o) @iy e wqer fae frw &
T 9§ §) zfoer aw o e
=1fed |

ot gwT: F I avEE ¥ ae
Fgm AeaT g 5w A w3 Ak
&1 &1 AqTHeT § 7

Mr. Chairman: Let this episode be
finished. Let him proceed with his

speech,

ot a@wT : A7 § AT Tg FT @
qr fF I wERw, AR AT 4
e & fF ag ot @ F 7 5 3|
r>dc  (irrelevant) s @
it g1 ¥a
g fFramm AT

ber proceed with his speech.

oft wowT: T A # A w Q@
a7 f& afz g1 @ 9 AN o @
@ W § A T T A qIAAE ATH
o fregard SR = &
FTX ¥ vw faar omdw @ 7@ A
atite s gfea grar & fear s
qg AT AT I T F F=L AT A
gafgd fs o @t @R
o ¥, A A9t §F I b
w0 § 7 A OF.a ag {6 amwer
= & ™, g e ¥ ™ ™
wied @ & agdfdr  (popu-
larity) @3 Wt | TR 99 W W
dv¥rza (prescribe) FG & ¥
%7 T S | &R R Taede A
ifear & ag dwd & 9@ | W
fod ¥y w50 AR & F @9 0 g
SuTeT SR A Y T § | EW wT
T TG I W RE T TR F
# fadza #a g s awige fafrey
& wi W agt ¥ g & AR g
@t ¢ & s fafaws (General
principle) s@ & W@ &
dfsfoe &1 o & fodt & W
T AT T 81|

afz o gwe & fF @ & WO
faar aga &, ot Ao = wfar
¥ s @e e (Small Pox)
aifz & @y & o swfuat & 99
1@ aege @ d o ¥ @ W=-
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[ *ft g9 ]
TS gRdt o, @ & qawen § 6 w
¥ v augT N A W W W 9NN
g I A ® A T
TRANE T WA o’ 1qg, &
Iq # Sfem af gowar | A W
fod & ame & gra args fafreex
¥ fz o W § B oaw @
a ® §v agEar w< &, aife @
A qg au Y a7 fe g A A ¥@
g W R I =W e Ak
T T w1 gAn, e T A
%3 fe 0 W@ v $° T T AN,
A g o oy § w@ ark & & g |

st ame fag (e TFmE—
w5q) : s, Ismm ot & foee Aww
¢ 7 fat g@ s Q) e Yy
AT CEHAFETE |

I beg to move:

(i) In page 1. line 19, after “vege-

tables” insert “Banarasi Maghai green
bewls-ii

(ii) In page 2, line 18, after “drugs”

insert “Ayurvedic and Unani medi-
cines.”

W?Hmmﬁmoiﬁo
s ¥ aga faear qeam € 0 st
T A A9 adeHe ¥ W A
Y @ Faer f§ o &1 aEmrR
X H A F wgrEr v & AR
T & AR ¥ I AR qF FE AT
s € | q I A TS AEA
fis sreft wvql WA § g & feR
wfag & fage & # 9= @ar §, o
ow @1 ¢ owhw fiw g 5 -
W & 4% T X yaw g F
9 09 g A 99 @@ @
AT g A fggm A o SR
et 1 9w Y Sfimar el
Y @ |EHT T FATR ARG A
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# o7 o O A9 @R fr v e
e formi dd & Y fawar & @R
ot & s F o g @ W
o 1 o ww 9 folk w7 &)
W& Ao Jq A g A, w5, g
%%, Afes, €, weEw, q| 6}
#? T awgAl o w1 anfic o
g O 3 , T A9 A o J9 A
< 7 %< faur §, a@ o= o a=fr
iR Sfig i N N A K
DY faeeft & arlt Y IR F 00 qI
qex § 3 forg O & @ # surer-
T Ay i gt &, M, A T
§ o, go dYo H T, IgaAT WA,
AT qr "o dYo F o4, AT
#q g 9§ q e wT oEw
SEET A T § #R S oqe
FET IS & 98 & qF I§ I H
@ TFA & A TAE & 9 AT T
FT &Y & HE g 1T &, 78 A
af FT T@T gAT 9 T &, Sfew
I TF q19 T g9 TF &q7 T g |
AR dar 5 a7 A gy T W
q $A & T | AR AW F FfaFaT
dur A o gt § 1 @ AR T
geE & i & fF o9 ) ¥
g I aifgd &R dfs ag 3t
%1 0% @19 9979 &, 9feq g W
1 & B FT & A10EA |

F@Q  FWEHe AAT T W X ]
= fem @ A A ] g wiv A §
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gar aygex 9rd e § fF aqE-
for ol garr df. aT @ &
wiefrbe ATy g g1 | & QBT g
oo assfhmgw ™
TR FgafeE Fifowr ¥ o ¥ T
&1 123% ¥ &%l #Y aRE § S
farer a7 AR e @ € 3@ I
#1i gfefede € &t 3@ v gra
IAERT | Fgg FgA X A g f&
T FE W Q@ T TGO g, A
g T FAE FT AAF & AT oX
FEST FT g F qUET ¥ fadw
s wifgd, wWifF g S #
FrEE F1 Fiow & ot 5 @ et
F e & ot & I smaR sevw
¥ oF gAr Ffesr § w@r gAY
fafee #1 3fam & sy & 1 e
™ IFE T FW FE aFeT
FG A7 99 FT 7 0T % gw 7
agfy & st fF gwrd e agfa
g, 7 $1 g9 NATEA T8 a1 @ |
AT FY ATOH grT ifgg 5 s oF
¥ F FAOG <Y GHeT Afer I@ A A
R A’E g [El A @A
AR @g W N 5 T 2B A
TR ¥ 3 AW &, Wt ) Fr awwrdy
weqaTS A gran, THT SERE 9% W
gt aaem f faarn = fafeer &
Fgt T AR fow gefa &1 s e
AT FEHAT &, TG THT Y I AT
sk argafes awfaat & sw
qraY € | 98 @ @7 7 a9 & fF e
TR ¥ A AT o FAT qqURAT BY
A NEEA ] &, ST AT AT AT FI
¥ g F@ g e St st
o & W F & g § W) oS A
g ik = & NiwrgT 3 A9

159 P.S.D.
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I §, IT W AT A A qF
FR I W@ HT AAoq qg & & o9
ARTAY M IJH WA AR FEniE
1 37 oy § | wEer & I
X ga1 fEggeamm & st & o
form #grom At & Aw W oW A9
WO FA AT AFAN X 3T
aa H afam @ EF gw R
F1 & WagI 41, IAS AT AIT
FI9 FT ST TG FW@ | T AT
e qEN @AM F g FAT
A & A AT FT TGS FAA g &
fF gart @k smqaEfes siwfaat &
Y FT ¥ qE FT | A9 faRa atw-

g a1 S9 & q1% 4aOd €
faeoar § f& v & @ anqafes
T gAwT ggfaat #1 #E g7 dR
HEA TG & | AT gHIX FET F AY
WgET F1 Ffow § g awar e
U ¥ 9 qF, A AT FT AL ATEH
@ i 4% O §WT §7 € q AqER
da graar WwE w7 e
& | AT wEIEAS qT T WET
1 ¥ ¥ I AN A Ton famwm §
AT F TH FT T FET § |
# guwan § fF #9 & #9 A9 F1 qg
AT wfed fF 9w agEfes ok
gt swfumt & fm & fF awwe
FT TAW EAT §, I 1t AT FT &
THR F, FiF AT X FE FT
T E, A ITH T gfrwwer ZEr
wifgd o ama & §9 /W &F FHHe

&R wrEar &1 f @ @A g

AR & s wgw g s s
FrqEfew A gATr AnefeEl # 6
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§ e WX &R § AT A wma @ qW
* 3g WA wr s v & fow
WEAT & FRU AR AN A
¥ #T qTq § @AY W WA T}
ft Ty Y JTE F FWA @ AW
W agfl A e [/ )
W TRl ¥ qq ® A9 g WA A A
fgT & fF IR §3g@ d Ag
AT qF BT FAHR A KIS a1 wA
¥ FW JATE T F A F TR
& % I IR R I ¥ ol
&%l ) awfaml w1 FT TR FAT
goNa T & 9%, a 9 § W gAA
AR srgafes atwfeai & @ AW
FY oy § T F L)

Mr. Chairman: Amendments moved:

(i) In page 1. line 19, after “vege-
tables” insert “Banarasi Maglrai green
betels”.

(ii) In page 2, line 18, after '_'drugs"
insert “Ayurvedic and Unani medi-
cines",

Shri Raghavaiah (Ongole): As I
looked into the schedule attached to
this Bill, I was at a less to knaw what
the principles underlying this classifi-
cation of articles into essential and
otherwise, were, 1 do not find even a
single article in this schedule that goes
to increase the housing facilities of
the common man in this country. Not
a word has been said by the framers
of the Bill, nor by the Members of the
Select Committee nor also by some of
the hon. Members who have given
notices of amendments; not a single
amendment has been put {orvgrar_d
apout housing materials. The princi-
pal considerations, as I thmk_, that
have got to be borne in mind in mak-
ing any classification as essential and
non-essential articles are: (i) fnod,
(ii) clothing (iii) housing (iv) edu
cation and (v) medical facilities.
These five considerations have to be
borne in mind by every Member who
suggests an addition to the schedule,
whether he is a Member of the Select
Committee or not, whether he iz a
framer of the Bill or mot. 1 do
not find that these five principles have
been borne in mind.

28 JULY 1052
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Take for instance housing. I do not
find even a single article included. In
fact, the common man in this country
uses bamboos for his housing. The
poor man uses bamboos, nails and
such other simple articles for his
housing. Whether it is a theatched
shed or a tiled shed, these materials
are certainly used by the common man
who wants to construct a house. It
is a wonder how these articles are not
at all mentioned either by the framers
of the Bill or the Members of the
Select Committee or the movers of the
amendments,

Again certgin items have been stat-
ed in the most ambiguous manner
possible. For instance, item 15 runs as
follows:

“Books, exercise books and periodi-
cal journals.” What are the books that
are exempted from sales-tax? Are they
school books exempted from sales-tax
or not? Are college books exempted
from sales-tax or not? Education, as
we all know in this country is very
dear, and is not within the reach of
the common man. Hence; it is badly
needed that all books thrat are used for
educational purposes. from the first
standard up to the intermediate or B.A,
classes should be exempted from sales-
tax. If this point is not borne in mind
by the framers of the Bill or the
Members of the Select Committee, cer-
tainly they will be doing the greatest
disservice to the country and to the
entire people for whom education is
not within reach.

Then how petroleum and petroleum
products are essential to the life of the
community is a wonder. How many
poor people use petroleum and petrole-
um products? How many peasants use
petroleum and petroleum products?
How many workers use petroleum
and petroleum products? I think
the framers of the Bill have cer-
tainly got some intention in making
this schedule. I raise the question of
the bona fides of the framers of the
Bill in making this schedule and in
making such a wonderful dichotomisa-
tion of articles as essential and non-
essential. Seventy to eighty per cent.
of the population of our country, as
we all know, are peasants, Their main
profession is agriculture. Ip item 11
“Fertilisers and manures, agricultural
machinery and implements including
parts of such machinery and imple-
ments’’ have been exempted from sales-
tax. Really it is worth praising. At
the same time, it remains a surprise
as to why fn item 14, iron and steel
have been exempted. Now, what are
the things that we have got to exempt?
We have got to exempt such things that
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are used by 70 to 80 per cent uf the immediate relief to the people in cusr
ﬁpulation of our country. Things country. You have cared to include

e agricultural machinery and im- things——I do not deliberately ques-
g‘laements have already been exempted, tion the motives and intentions of the

cause they are used by 70 to 80 per hon. Minister as has been done by some
cent of the people whose main profes- of my predecessors—which leave them
sion is agriculture. In addition to this, open to question, It is unfortunate

what makes the framers of the Bill that we have to question in view of the
» exempt iron and steel, I do not under- fact that articles which are widely used
stand. Vaguely it may be suggested by the people of this country, articles
that for building purposes these are that are very useful for the entire
exempted, and that the framers of the population of the country and should
Bill have exempted iron beams and have been exempted from Sales Tax,
such other big implements and finish- are not exempted in fact, but articles
ed products. Who are using iron beams that are not used by the widest
for house construction? I would like section of the people are surprisingly
to know the sections of the people exempted. Hence I would like one
that use iron and steel beams for thing to be explained by the hon.
housing purposes., Seventy to 80 per Minister. What sections of the people
rent of our population does not use iron do you want to tax and what sections
and steel beams for their housing pur- of the population do you want to ex-
poses, In fact, it is the well-to-do empt from taxation? Articles like iron
sections. the landlords, the capitalists and steel ‘included in the schedule go
s and other sections that use iron beams to make it clear that you do mot ‘vant
for house construction. You have not to tax the industrialists, the landlords
cared to include bamboos, bamboo and such other sections of the people,
sticks, nails and such other common whereas. in the name of essential arti-
housing materials for exemption from cles, you conveniently want to tax such
sales tax. But, you have taken the articles that are widely used by the
greatest care to exempt iron beams and entire people of our country.
such other 1virondt:irilfjul ';Eateraigls, which
are not at all used by to per cent :
of the people. I have every right and {knother point is not made clear in
: this connection. Do you want to tax
having gone through each and cvery raw materials that go to factories to
one of the items in the schedule, there be returned as finished goods. or do
'1s every reason for any Member to want to tax only ﬁm‘shgd oods? Iﬁ:
question the intentions of the framers and steel again come u ‘It iron and
of the Bill. In the name of exempting steel that go to the tac?fo i<t
certain essential articles that are use- B ry
; g material have to be taxed, certainly
ful for the life of the community, t_hejr it is beneﬂting the industrialists if
want purposely to exempt such articles these are to be exempted, but if you
that are used by the industrialists, : B o
e have got in mind such articles that
capitalists, landlords, etc. or the higher are made of iron and steel, that are
stzjata ggf 5°°i"tty " Tl;";s.'bl I ir&g_i;:ik' tlg useful for the widest section of the pub-
Olng tne greaiest possin'e s lic, then, you ought to have clearly

the people of this country. I would stated here that .
b . such  finished
like the hon. Minister to clarify in as articles that are idely  used

" ‘detailed a manner as possible his in- . h
tention in preparing such & Bill with gguntthe ha\r:;a]gr section t':'é. tltge
certain articles which do not help the on h?’ to h eﬁ:’ exen}g ell' ctl
poor people. 4 ave en specifically an

clearly stated in some of the items that

In item 16 antibiotics and sulpha have been annexed to this schedule,
drugs have been mentioned. I do not But no such attempt has been made
know whether asawas and arishtas that either by the Select Committee or by the
are manufactured by the ayurvedic framers of this Bill. I think that the

framers of the Bill or the Select Com-
mittee should have taken the view that
articles that are most widely used by .
all sections of the people of our country
have got to be exempted. They should
bear in mind this simple principle that

doctors and manufacturing concerns
are exempted from sales-tax or not.
Asawas and arishtas are drugs that
are very widely used. Nothing has
been mentioned about Homeopathic
~~ drugs. Homeopathic drugs have

come to receive encouragement from- finished goods that are widely used by
the people of this country only very the people of this country have got
recently. to be exempted, and it is the industria-
list that has got to be taxed. People

It has to give equal benefit for who can bear taxes should be taxed,
people who use Homeopathic drugs. and those who cannot bear taxes
You have not cared to include in t should not be taxed. At least such a
artcles for exemption of Sales Tax rough rule has to be borne in mind
that which is very cheap, that which ig by the framers or the Select Committee,

very useful and that which gives but such a rule does not seem to have
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‘been borne in mind by either the
framers of the Bill or by the Select
Committee. So, in view of this I
would like to suggest to the hon.
Members who have framed this Bill
that they have got to bear in mind
the fact that the majority of the people
of our country are right in putting
forth a case that the articles used by
them should be exempted. This has
to be heard and specified whenever
any Bill or legislative measure |is
brought before this House. It is their
case that has got to be borne in mind
and not the industrialists and such
other sections of the people who can
bear taxes and should not be exempted
from taxation. And it is a really
surprising thing, it is certainly tragic,
that there is every possibility of these
sections being exempted from taxation
while the common man has got to bear
all taxes. So, certain items have
got to be specified, the intentions
of the framers of the Bill have
ot to be explained, and It s

eeping in view the large interests of
the people as a whole that such mea-
sures have got to be brought before the
House, but it remains to be questioned,
and hence I question it, and it is for the
hon. Minister to reply to the points
that have been brought out in the
course of my few words,

Shri Mulchand Dube (Farrukhabad
Distt.—North): I just want to say a
few words. I wish to speak general-
'y on the whole Bill, but......

Mr. Chairman: This is hardly the
occasion.

Shri Mulehand Dube: I should like
to know whether my speech should
be confined to the Schedule only or

Mr. Chairman: Order, order. The
speech should be confined to the
schedule only at this stage.

Shri Mulchand Dube: In regard to
the schedule, my submission is that
the schedule seems to have been pre-
pared in a very haphazard manner.
What seems to have happened is that
the Essential Supplies Act of 1946 and
the local Act of 1947 seem to have
been placed by the draftsman before
nimself and it is from those schedules
that the present schedule has been
prepared. My submission is that the
present schedule stands on an entire-
ly different footing and the essential
goods which have to be exemﬁted
from tax should be those only which
are esgsential for the life of the com-
.munity, and I beg to submit that
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the goods that can be considered as
essential to the life of tlre community
will be .goods that are essential, such
as articles of food, articles of cloth-
ing and articles of shelter. When
there is such a great scarcity and
ghortage of Tesidential accommoda-
tion throughout the country, I beg to
submit that the articles used in build-
ing houses, and building materials
should specifically have been includ-
ed in the schedule, but what I find
is that those articles have not been
taken into consideration at all. and
we do not find that any of those arti-
cles is mentioned there. I would re-
quest the hon. Minister that he may
be pleased to revise the schedule in
the light of the observations that I
am submitting.

I further submit that these Sulpha
drugs and antibiotics should also be
excluded, because once you introduce’
medicine in the schedule, then there
is no point in discriminating one set
of medicines from the other. I do
not understand how these antibiotics
and Sulpha drugs are more impor-
tant than numerous other medicines
that are useful for the general pub-
lic. So far as poor men are concern-
ed, it is the cheapest medicines that
they use. These very costly medi-
cines are generally not used by the.
poorer peoonle, and my submissicn is
that if medicines have to be includ-
ed at all in the schedule, then Ayur-
vedic medicines and Homeopathic
medicines should also be included. I
may submit that these -are very cheap
and are used by the people and
should have been included in the
schedule, and not Sulpha drugs and
antibiotics. That is all I have to say
with regard to the schedule, and I
will reserve my observations on the'
general nature of the Bill for a lat-
er occasion.

The Minister of Parliamentary Af-
fairs (Shri Satya Narayan Sinha): The
question be now put.

Mr. Chairman: The question is:

“That the question be now
put”,
The motion was adopted.

Shri Tyagl: I am grateful to the
hon. Members who have participat-
ed in this debate. They have put
forth various points of view with
most of which I have great sympathy.
Some of the Members have given ex-
pression to sentiments quite patrio-
tic, appealing and sweet to listen to,
and I cannot say that I do not agree
with those sentiments. The question
here is not as to how Government
feels, whether Government is one
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with the Members in their feelinga
and expressions as to what other
things are essential to the people.
There are many other things which
might be, perhaps, after investiga-
tion, found to be more essential than
the commodities which hawve been
enumerated in the schedule.

»
The main question here is the man-
ner in which the schedule has been
made. It was not only from the
point of view of enabling a person
to carry his body and soul together
that commodities have been selected
and included lin the schedule. The
words in Article 286 (ii) of the Con-
stitution are ‘the articles which are
essential for the life of the commu-
nity'. So, it is not a case of the
commodities essential for the life of
an individual, but the life of the
. community as a whole. For the life
of the community, it is not only food,
shelter or clothes alone that are es-
sential; there are certain other things
which cement the individuals into the
society or the community. The re-
quirement of the Constitution is to
declare such articles ac essential as
are needed for the wellbeing of the
whole community, so to say. It is
from that voint of view, many arti-
cles which do not have any direct
¢ relation to econsumption by indivi-
duals, hav: been included in the
schedule. as they are, however, es-
sential for the life of the community.
Some of my hon. friends have taken
objection to the inclusion of petrol
in the list. Petrol, surely, is not con-
sumed by any individual directly,
but it is essential for the life of the
community. Transport ig essential.
The railways do not serve every part
of the ocountry. There are rural
‘areas far away from the railway sta-
tions where the raw materials may
be produced, and from where those
goocds have to be brought to the
markets far away Jfrom them. The
people residing in such far off and
remote areas of the country must
have the facility to travel to the
marketing centres. If they do not
have rail facilities, they must at least
have motor buses or other wvehicles
for which they can pay a little fare
and by which they can reach the
. market centres, with their small bas-
kets, full of onions or potatoes, and
sell them there, Therefore, for the
society which is residing far away,
pelrol is really essential. Likewise
is the case with many other articles
also. My hon. friend from the other
side raised an objection as to why
we have included iron and steel while
simple building -materials- like bam-
boos, and thatch-grass have not been
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included. Generally, the people who
use these bamboos or thatch-grass
get these goods from their own neigh-
hourhood, in the forests adjoining
their areas. As for the poor people
who live in the vicinity of the big
towns, they get them from the mar-
ket centres where these are sold. It
is a reasonable thing to argue that
these goods also which are sold in
the markets should be exempted from
sales tax. I could see that myself.
But the difficulty is—as my hon.
friends Wwill remember—that we can-
not go on adding to the list like this.
The list should not be too big. As I
said the other day, there are the
State Governments who directly deal
with the cqnsumers of these goods,
who could bring to bear great pres-
sure upon them. Take for instance,
the case of medicine. The House
will perhaps remember that in many
States, medicines of the Ayurvedic,
Unani and other systems have been
already exempted from sales tax.
The state governments too are res-
ponsive enpugh. So we should keep
a sufficient margin of commodities
for the State Governments also to
provide for exemption fr~m tax, They
would surely do that. Moreover, all
the influence of the taxnaver is there
within that State itself. and that
would be strong enough to exert
sufficient oressure nm the gnver~ment
of that State in this behalf. If the
State Government still resists that
fnfluence. it only means that their
fiscal needs are so great that they
could mot really afford to grant such
exemptions.

il aMm.

I am grateful to my hon. friend
Mr. Dhulekar, for the remarks he has
made. He has always been an

_ardent advocate of the Ayurvedie sys-

tem of medicine. In fact, he has
served the Ayurvedic science for a
long time, and he has been advocat-
ing its cause in season and out of
season, whenever he gets a chance,
as if he were a seller of medicine,
although. he never sells any medi-
cine. He only wants to impart edu-
cation in this system, and wants to
educate India with a view to en-
rouraging the science of Agyurveda.
I am really sorry that I should have
disappointed him by not bringing in
the words ‘Ayurvedic mediclnes’ also
under item 16 of the schedule. If all
medicines are exempted from sales
tax, by inclusion in the schedule, I
am afraid, it will seriously affect the
fiscal position -of the state govern-
ments which I do not want to do-
sitting at the Centre...,
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Babu Ramnarayam Singh (Hazarl- then the medicines will only be

bagh West): Then why mention par-
ticularly ‘anti-biotics and sulpha
drugs’' in the schedule?

Shrl Tyagi: These medicines were
included by the Select Committee. 1
have always been influenced by the
dictates of this House, and I obey
them always. I will take this opper-
tunity now. without having the neces-
sity to consult the Select Committee
again, to withdraw item No. 16 from
the Schedule, in order that bad blood
may not be created between the vari-
ous systems of medicine in vogue In
this country. With your permission,
Mr. Chairman, 1 would like to move
the following fresh amendment:

In page 2, omit line 18.

I do not want to elaborate on this
point. The arguments that have been
advanced by the hon. Members ap-
peal to me. I also personally feel
that I should not leave out of the
schedule Ayurvedic medicines etc. if
allopathic medicines are going to be
included in the schedule, however,
importa.pt_ they may be. After all
all medicines are known to be use-
ful to the community. Therefore
instead of giving a preferential treat-
ment to_ one system of medicine, I
would like to withdrew item No. 18
from the schedule.

Mr Chairmin: The hon. Minister
may kindly pass on the new amend-
ment to the Chair.

Shri Velayudhan: May I say a word
now, Sir? The Select Committee had
included these medicines, and the de-
mand of the House universally also
was_that all medicines chould be in-
ﬁ})t;decl!\.{ _ }_ntstead of doing that, the

" iniste; i
o r now takes a negative

Shri Tyagi: I have moved an amend- ’

ment now, as I do not want to make
any distinction between the various
systems of medicine. If the medi-
cineg are really useful, there should
be no reason to doubt the sagacity
and wisdom of the State Government
—and I leave it to them—to exempt
these from tax. And the hon. Mem-
bers can also exercise their influence
?_n the State Governments in this direc-
ion.

&5 wwe fag ¢ war Hax (fire)
cafwae aft &

Shrl Tyagi: The point is this. If I
were to include them in the schedule,

exempt from additional load of sales
tax. Whereas if the matter is left
to the State Governments, they have
got the right to exempt these medi-
cines from sales tax altogether. By
inclusion of these in the schedule, I
would only prevent any additidnal
load that might be imposed on these
goods; while they will continue to
carry the existing load of taxatlon
on them. But the state governments
within whose sphere of authority this
falls, according to the list of state
subjects, could exempt them from
tax altogether. Therefore, why not
have a full and complete exemption
instead of only a partial exemption?
Whereve: such goods can enjoy com-
plete exemption from tax, I leave it
open to the State Governments to act
in this behalf.

Another amendment which has
appealed to me is regarding slates and
slate pencils. I have a weakness for
small children, with all blessings and
my love to the children who are read-
ing in schools, using their slates and
siate pencils. I remember when I was
young my slate pencil was stolen by
one of my comrades. I complained to
the teacher and the teacher gave me
slaps and said: “Nonsense. You can-
not complain of such small, petty
things. They are liable to be stolen”.
I can well remember I was beaten,

Shri Velayudhan: It is because of
that that he is including these?

Shri Tyagi: If you permit me, Sir,
I would accept this amendment regard-
ing slates and slate pencils,

Friends have said about coconut oil
—there is a likelihood of it being used
by big people like Lever Bros. and
other companies who are manufactur-
ing soaps.

Shri Neswi (Dharwar South): What
about fuel and firewood?

Shri Tyagi: As regards fuel and
, there are States which have
got forests and they would say that
forests are being liberally cut and ex-
ploited. So let us not give more faci-
lities for burning firewood. So though
States which have not forestg might
agree, those States which have
forests would differ and therefore, I
did not include fire-wood.

ww e feg Y s
A1q HaT w0 wE oaff wew § 7
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Shri Tyagi: Fire is essential, but
the question here is of firewood.

1 was talking about coconut oil
There are certain things which my
friend, Mr. Nayar, has rightly said.
He said that this exemption can be
misused. Coconut oil, being edible
oil, was included in the schedule to
give relief to poor people who use
this oil. But what about that part
of the oil which would go into the
soap industry; it will be the big
manufacturers who will take advan-
rtage of this exemption, Because they
will take advantage should be no
ground io .deprive the poorer people
from a little luxury and therefore, I
thought it better to take that little
risk of others taking advantage. But
then they- cannot take full advantage
of it because there are the State Gov-
ernments again. When 3o0aps are
manufactured they might take into
account the fact that the raw mate-
rial for its use was exempt from sales
tax and they might. therefore, treat
the manufactured article in this light,
They can just draw {rom the soap
manufacturrers according to what
their accounts suggest to them.
Therefore, I 4o not think they will be
taking too much advantage of this
little conression given to people who
goné,ume coconut oil as part of their
ood.

Then about the coir industry, I have
every sympathy. It is really an im-
portant industry in Travancore-
Cochin and other areas in the south.
I wonder if by some other means we
can just encourage the industry. I
promise that whenever the question
of giving some help to this industry
comes up, Government will always
have a sympathetic heart.

Kumari Annie Mascarene (Trivan-
drum): Now t{here is a slump.

Shri Tyagi: This will be a paltry
little sum, that my friends want for
the coir industry. I have left it out
because it is very local and I thought
we should take only such raw mate-
rials which are of all-India impor-
tance, although from the point of
view of Kerala the coir industry is
really one of 'the limportant indus-
tries and it is run by poor people too.
This industry will always have sym-
pathy from these Benches, but I
would expect the hon. Members not
to try to bring this into the schedule
on this occasion.

Shri Velayudhan: I. am including it
in the schedule......
Mr. Chairman: Order, order. The

hon. Minister has already replied to
that point.
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Shri Tyagi: Then my friends, Mr.
Samanta a:f:l others have said that
we should also include betel leaves
and betel nuts in the schedule. Mr.
Samanta went to the extent of saying
that it should be done on grounds of
aesthetic sense or something to that
effect. He said ladies used them and
they would keep their lips red and
perhaps thereby save some expendi-
ture on lipsticks. I do not want to
indulge in this argument, but I wpuld
suggest to Mr. Samanta to leave it to
the fair choice of the ladies them-
selves—whether they would like to
keep their lips red at the cost of their
teeth getting dirty. After all they
want to keep their teeth also pearly,
as they naturally are, though I do
not think there are many ladies who
would not like to chew pan for the
simple reason that they lose the
beauty of their teeth. But anyway I
do not want to indulge in this argu-
ment and this is not my subject pro-
per. But I would suggest that pan
be not included.

I wanted some medicines in the
list, but then it would not be possi-
ble for me to make it exhaustive.
Therefore, since it was controvers:gl
1 have, with your permission, Sir,
withdrawn even the two medicines
which had a little fortune of having
been included by the Select Com-
mittee.

Shri Bansal (Jhajjar-Rewari): What
about item 2 of the Schedule; ex-
ception regarding any medicine pre-
pared from any one or more of such
articles?

Shri Tyagi: If possible, you might
move an amendment......

Mr. Chairman: At this
amendment can be moved.

Shri Bansal: 1 am not moving any
amendment. I am just suggesting to
the hon. Minister to consider it be-
cause the exception is rather discri-
minatory as far as I can see.

Mr, Chairman: Consider what?

Shri Bansal: Item 2, exception (i).

Shri Tyagi: My friend has suggest-
ed to me if I could agree in item No.
2 of the Schedule to eliminate the
exception (i). If it is deleted, the
clause will read as follows: *‘ Fresh
and dried fruits, sugar-cane, coconuts,
vegetables, edible tubers, vegetable
and flower seeds. bulbs and plants,
...... excluding orchids ”’. Then he
wants to delete “any medicine pre-
pared from any one or more of such
articles”. This is whet he wanted to
eliminate and he thought perhaps
that the elimination of these words
would enable the Ayurvedic medi-
cines to creep into it. If my friend

stage no
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is anxious, he might move an amend-
ment ] do not think it will allow
medicines because the raw materials
which are used in the preparation of
these medicines will not be really
exempt. The medicines are process-
ed in every manner and therefore I
do not thirk we will be able to get
that advantage by eliminating these
words.

W G0 gro AW (EeTIT—
(Ea-safe arfagt) @ & wgf o<
argafes AT gAY afgfaat 1 aams

gAA....

Mr. Chairman: Order. order. The
reply has been given and all the
amendments have been replied to. I
do not think anyv further questions
should be put in regard to the very

matter which has already been
thoroughly discussed. Now, let us
proceed.

Shri P. N. Rajabhoj: I would like
to ask only one question, Sir, if you
permit me.

¥ &N wgm ¥ g7 qeT wigm
g framer <% e & ot
TR g §, J9F g fow F
i Td wr g A T i g
fad ot Y d....?

Mr. Chairman: Order, order. No
amendment has been moved regard-
ing that. How can that matter be
discussed in the House?

&t 9o 170 T : zrEw A
faer, Tafoq & 3o a8t s awr

Mr. Chairman: There was ample
time. That time cannot be made up
now.

Dr. M. M. Das (Burdwan—Reserved
—Sch. Castes): I want a clarification
on one point. Sir. In item 13 of the
schedule coal derivatives have been
included and also petrol and petro-
leum oproducts have been included.

What are the substances that are in-
cluded within these terms?

Shri Tyagi: Petrol and petroleum
products  including kernsene and
mofor spirits. -

Dr. M. M. Das: There are lots of
others included. In coal derivatives
@ lot of substances are included.
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Shri Tyagl: Our meaning wag to
those derivatives only which were
the direct product.

D. M. M. Das: I did not know that
the India Government had a separate
dictionary of its own in which it had
its own meaning of chemical terms
These are all ch2mical terms and
you have to abide by the chemical
dictionary.

Shri Tyagi: What difficulty my hon.
friend has in this regard?

Dr. M. M. Das: I want to know
whether the intention is to include all
those substances derived from coal in
the termi “ coal derivatives™.

Shri Tyagi: If according to recog-
nised usage they are included in the
term then. of course, they are meant
to be so included.

Shri Neswi: I want to know whe-
ther daily newspapers come under
the category of periodical journals.

Shri Tyagi: No, Sir. Newspapers
are already in the Central list. Ac-
cording to the Constitution, where re-
ference to sales-tax. is made. news-
papers are exempt from the purview
of the State Governments.

Shri_S. C. Samanta: The hon. Minis-
ter has not expressed his reaction
about the addition of cotten hasiery
formed of rice?

Shri Tyagi: About flattened rice I
thought ii was obvious when the
term “cerea =" has been used. The
term “cereal and pulses” includes
all their forms and all these are al-
ready exempt. Whether it is rice or
murmura or parched rice. it will all
be included because it will only be
a changed form of the cereal and
therefore we did not think there was
need for further explanation. The
reason for explaining some of the
things is that a thing like flour had
to be exvlained because though it in-
cludes, atta, maida and soo0ji, etc.,
“flour” in the ordinary market par-
lance is the name assigned to that
verv filne powder nf wheat which is
used in baking bread only and not in
other types of Indian bread. There-
fore " flour” hag been explained. But
that does not mean that *rice” also
should be explained in detail.

Shri 8. C. Samanta: 7s not atla or
so0ji a transformed form of the
cereal wheat? And if that has been
mentioned why not mention the trans-
formed forms of rice?

Mr. Chairman: Order. order. It is
not asking for clarification—it is
more of an argument.
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st fo gao Tt : & 7 QI
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F1 fax fFar T § 1 Fer wwlfed
T Tar & fr oRr Rt Fwer T
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FoT T § aga @S @ a )
wﬁ%ﬁmmm
AR femwed wqrar A& § 1 AR g
IqH AT ZAILT AEY FT & |

st dto QAo TAWIN : H T ?

Mr. Chairman: Order, order.

s Wrew-ie (WEEG-FATE AT
<ferm arpgfsa sfoat) : o game @
& fr ot greee A faw formm o
¢ 9% T ¥ (leather) &
frm fer o | gEEE AR fer
= TWE A FW § A
o BT Fo A IAE AT AT €T &

~ I IHTIT AT ITF ATH I
qe w@r g, afar ag W ay daw
<) w@r 17 |

ot 2arelt : gEd SaT A § )

r. Chairman: It is so obvious that
leant!her is not included because it is

a manufactured thing.
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FIeTE BeT A Aff § A Py
TEN IWE W T T wTA S
&7 ¢ forar, atag a @ g ar Ty
Mr. Chairman: 1t is quite clear
g:_at leather is not included in the
1st.

I shall now put the

amendments
to vote.

Shri S. C. Samanta: | beg leave of

the House to withdraw my amend-
ment, No. 2,

The amendment was, by leave,
withdrawn.

Mr. Chairman: Then I shall put
amendment No, 19 to vote.

The _question is:
In page 1, line 19, after

! ] ) “coeo-
nuts” insert “including  coconut
husks, coir fibre, coir yarn and coir
products ",

The motion was negatived.

Mr. Chairman: Then there ig

amendment No. 3 standing in the
name of Mr. Samanta,

Shri S. C. Samanta: I beg leave of

the House to withdraw my amend-
ment.

The amendment was, by leave,
withdrawn,
Shri S. C. Samanta: I also beg
ieave to withdraw my amendment No,

The amendment was, by leave,
withdrawn.

Mr Chairman: Then there is amend-
ment No. 20.

The question is.
In page 2,—

(i) lines 8 and 9, omit “jute seeds,
raw jute, sun-hemp, and mesta ", and

(ii) after line 9, insert “gA. Jute
seeds, raw jute, sun-hemp, and

mesta .
The motion was negatived,

Mr. Chairman: The question is:
In page 2, for line 18, substitute:

“14, Nails, bolts and nuts, hinges
and other articles manufactured
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from metals and used for build-
ing purposes.”
The motion was negatived.

Mr. Chairman: Amendment No. 5
standing in the name of Mr, Samanta.

shri S. C. Samanta: ]I beg leave of
the House to withdraw it.

The amendment was, by leave,
withdrawn.

Mr. Chairman: The question is:

In page 2. line 17, after * exercise
book: ” insert " slates and slate pen-
ci].s L

The motion was adopted,

Mr. Chairman: Then we have amend-
ment No. 12 by Dr. M. M. Das seek-
ing to substitute " drugs and medi-
cines” for “ antibiotics and sulpha
drugs . But there is another amend-
ment of hon. Mr. Tyagi to the effect

that line 18 containing the reference
to antibiotics and sulpha drugs be de-

leted.
Amendment made:

In page 2, omit line 18

[Shri Tyagil—

Mr. Chairman: Now 1 shall put the
amendment moved by Dr. Das.

The question is:

In page 2, line 18, for “Antibiotics
and sulpha drugs” substitute “ Drugs
and medicines”.

The motion was negatived.
Mr. Chairman: The question is:

In page 2, line 18, after *“drugs e
add "panti-malar_ial drugs, such as qui-
nine and paludrine ”.

The motion was negatived.

Mr. Chairman: The question is-
In page 2, after line 18, add—

«17. All oils excluding vanas-
pati oil.

18. All medicines, Allopathis,
Homeceopathic, Unani and Ayur-
vedic.”

The motion was negatived,
Mr. Chairman: The question is:
In page 2, after line 18, add—

“17. Mica (exeepg finished mica
meant for export).

The motion was negatived.
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Mr. Chairman: The question is:

In page 2, omit line 10.
The motion was negatived.
Mr. Chairman: The question is:

In page 2, lines 14 and 15 for “petro-
leum and petroleum products, in-
cluding kerosene and motor spirit”
substitute “and kerosene”,

The motion was negatived.

Mr. Chairman: There s Mr.
Samanta'’s amendment No. 24.

Shri 8. C. Samanta: I beg to with-
draw it.

The amendment was, by leave
withdrawn.

Mr. Chairman: The question is:

In page 1, line 19, after ‘“vege-
tables” insert “Banarasi Maghai green
betels".

The motion was negatived.
Mr. Chairman: The question is:

“That the Schedule, as amend-
ed, stand part of the Bill.”

"The motion was adopted.

The Schedule, as amended, was added
. to the Bill,

Clause 1 was added to the Bill.

The Title and the Enacting Formula
were also added to the Bill,

Shri Tyagi: I beg to move:

That the Bill. as amended, be
passed.”

Mr. Chairman: Motion moved:

“That the Bill, as amended, b
passed.” .

Shri Bhagwat Jha (Purnea cum
Santal Parganas): I supported this
Bill and welcomed it at the intro=-
duction stage because I thought that
the common man would get some
relief if Parliament declares certain
articles as essentlal to the life of the
community. But after the Bill has
come back from the Select Com-
mittee I find that there are certain
contradictions in it which will defest
the very purpose of the Bill. Look
at clause 3. It will apply only to
States where sales tax has not been
imposed. I wonder if goods regard-
ed as essential iIn one State will be
so regarded by the other States.
Can the hon. Minister assure us that
goods essential for the common man
in one State will be so essential for
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The goods declared as essential by
Parliament will be for the whole
country, but some of the goods given
in the schedule to this Bill have
already been taxed in Bihar State
and therefore the people will not
get any relief through this Bill in
respect of those items. Only States
like Bombay and Madras or others
will benefit. The Bill as it has now
emerged defeats its very purpose.

Mr. Chairman: This point was
debated al very great length at the
consideration and introduction stages
and also while we were on clause 3.
I do noet want to stand in the hon.
Member’s way, but I would request
him not to repeat this argument
which has now lost its validity and
utility. Let him advance other argu-
ments, if any.

Shri Bhagwat Jha: Ii is because of
its contradictions I am opposing this
Bill. Nowadays we have developed
a knack for contradictions. I object
because the schedule has been drawn
up in a haphazard manner and does
not include all articles essential for
the common man. The hon. Minis-
ter himself said that the schedule
could have been lengthier so that it
may have included those articles. So,

the purpose of giving relief to the
common man is lost. Uniformity
also is not achieved. I wish that

this Bill is dropped and some other
Bill is brought forward which would
bring about uniformity all over the
country in respect of sales tax and
the schedule of which would include
sufficient essential articles. The
Minister says “I am sorry I cannot
enlarge the schedule.” Let him lay
stress omr one point only., Does he
want to give relief to the common
man, or does he want to avoid enlarg-
ing the schedule? Therefore, 1
oppose this Bill on three grounds: it
does not bring about uniformity in
sales tax; it does not give relief to
the common man; the schedule is not
exhaustive and has been drafted in a
hurry. I wish that this Bill is
dropped.

But if the hon. Minister is deter-
mined to go ahead with it, then I can
only say that I would allow him to
go ahead because of his assurance
that he would call a Conference of
State Finance Ministers to consider
all these points. That is the only
silver lining to this dark cloud. If
he calls that Conference at the ear-
liest possible date and after consul-
tation with the Finance Ministers of
the States he enlarges the schedple
so as to make it exhaustive and

mon man irrespective
then let him go ahead.
words, I close.

of any area,
With these

Shri Kelappan (Ponnani): I oppose
this Bill. If it is not obligawmlr) P on
this Houge to declare certain goods
as essential for the life of the com-
munity, then I think that we had
better drop this Bill. I am anxious
that I should not be misunderstood.
It is not because I want the essential
goods to be taxed that I oppose this
Bill nor am I in favour of sales tax.
The incidence of sales tax really falls
very hgavl_ly on the poor consumer.
The agitation which is now going on
in Bombay against the multi-point
sales tax is, I believe, a proper move.
An article which costs a rupee, if it
changes two or three hands—and if
the sales tax is one anna per rupee,
—will cost the last man Rs, 1-3-0. As.
far as that man is concerned. he
pays not one anna, but really three
annas as sales tax. It is a misnomer
to call it a sales tax, because it is
the purcha_ser who pays the tax and
the seller is only an agent for collect-
ing the tax for Government. He actu-
ally does not pay anything.

I oppose this measure for other
reasons. One is that it does not real-
ly ensure any uniformity, if that is
the object in bringing this Bill
Agz_un the Bill exempts those articles
which have already been taxed by
certain States, ag far as those States
are concerned. So, there cannot be
any uniformity. In fact, it imposes
a handicap on other States. It makes
an  invidious distinctiomr between
State and State. My contention is
that the States should not be fettered
in this manner in the exercise of
their rights. Taxation is a State
subject, Therefore, there is no
reason why we should interfere In
their right of taxation. As the hon.
Minister himself admitted, the State
Legislatures are in a way more
directly responsible to the electorate
and we should not try to advise them
&s to what articles should be taxed
atanddwhat articles chould not be
axed.

Again what is essential for the life
of the community will differ from
State to State and if we are to include
all those items, then it will be a
very long list indeed. Certain arti
cles which are essential in one State
may not be essential in another State
For instance, my hon. friend here
brought an amendment that coconut
husk and flbre and other products
should be included in the schedule as
essential goods. Now, it is really so,
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because in Travancore it is a com-
mon cottage industry. The poor
people really live on this cottage in-
dustry. It is so important an item
in the economy of that State that
it should be included in the essential

goods

Again, we find that coconut oil is
an article of food in the South,
especially in Travancore-Cochin and
Malabar. It is not so in other parts.
So. what is considered an essential
item in one State may not be so in
another, Then again the resources
of the States vary from State to
State. Some of the States may have
need to impose a sales tax; some
others may not have. They may
have other sources of income. Taking
the case of Madras, we find that
Madras has imposed a tax on many
consumer  articles and you cannot
really find fault with Madras.
Madras is one of the States which
have introduced prohibition, by
which she is losing about Rs. 20
crores. The drink Bill of the whole
State will be about five times that
figure—that is Rs. 100 crores. When
the people have a saving of Rs. 100
crores, probably they may not mind
paying twenty crores as taxes.

The incidence of taxation also
varies from State to State. In
Travancore, for instance, the land tax
is only nominal, because agricultural
income is taxed there. In several
other States the land tax is an im-
portant item of their income. If the
idea is to introduce uniformity in the
matter of taxation, it is impossible as
long as taxation is a subject of the
State and not of the Centre. Differ-
ences are inevitable, because the
sources of income of 1the diiferent
States will vary from State to State.
Therefore, I think we had better
leave this matter to the States theme
selves.
to do it than we are. We shall not
put them to difficulties but shall
leave it to them to decide which items
to be taxed and which not to be
taxed.

Several Hon, Members rose—

Mr. Chairman: 1 find many hon.
Members wish to take part in the
thiré reading stage of the Bill. I
would like to tell them that the
matter has been sufficiently discussed
and I do not find any new points being
made. This is a stage in which the
Bill cann be either supported or
opposed. Hon Members cannot go
into the details of the Bill. I would,
itherefore, request hon.' Members to
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take part in the discussion only if
they have any fresh points to make.

oft q®o gwo WA (T WeR) :
Tarafir oY, oY fas f gw v o
FAN QYA quaar § fs e N
T FraEar fF AT gHR F W
97 ag faw ot ®T 77 & 797 FH
frmimaa st g s @@ s
T FET IT §F H4AT 9T AF HIw
fe o fafaw wedt & ardr wT fea
Zi1¥fmr A i frar 3 N
TT & R A 57w g B o ¥
qa A ¥ TT wr gyeT 9t f5 oAy
I X & 3T & fod awd
& I 9 JT HrE T &g FATAT
R &t faar &= € qwR At W
¥ Tl Iy AT 37 17 0 & fF A
3 ST AT a7 9T [E4) F OF
% ¥ &\ 7 ggt ag a1 g fE
aenfas sftaw & for ot sy amw-
W AN § 99 9T ¥ SIET &Y
3T 7Y & wifs E37 SR & A
# gaX g & 5 faw ¥ oo 3o
¥ for #T gog fom @1 awar &
T fgrgem 9 2 # wigr fe e
W@ & 10T § AR I I T=R-
e T & Iq FY qaEg A aga
w7 g °ft goT ¥ AL AAWE
Ul 9T 247 T FATAT AT A F=ST
grm | & e ¥ § gwear § oo
fos gea & amd omar Tar I@ &
FAAR AT FAT FER AN W @
1 dver frdm fF A o ToT AR
firdy oY arragas AT 9X SN ST
qym & 37 & foR srAwaw g
fs ag g gTFc AT W@ ¥ ¥
Tq 3R & gF 7 9 g awR
wii fe fam a9 fafie
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Tl } 3% omaT € ag dv s
awa 2 fis for 7 99T TeT FT FFAT
8, & 3T T A @ AT T FF
g fF 99 e ¥ o & TN
N 77 F ¥ | Wfed 7 1w fa= &
e FEr g |

T9 & 979 €Y a8t 7 qg AT FgAT Y
J& quwar g 5 S 5 faa ot
A € a7 a1 § qqemn ¢ fF ag 0w
¢ T = swdr (Taxation
Enquiry Committee)fas™ o1 )
g, @ gvag ¥ AR N fawg @ adw
g A @ IW g Tifgd few ww
& a9 ag fawa @ o aga aEd
2 f5 s aoer & Sfraw & o smaws
aoE § 39 93 9 few 9FI &M
wifgd @k ot 3v@ o gam § @
IE BT AAGT F FIC T FALT I
2 Al &t dFm I¥ W ¥ SR
IET 9g AT gEL qrEAl A @A
gT & § 4T ALY | I F 39 A7 AT
FF FF ¥ for f FFAmw mEREEy
¥ F fawre W aifed |

59 faw &1 a9, 9gF T & gwEar
g, d 9T ¢k FT AG N g aF
Twwar g, 9 € f& s & fod foad
Jraws q9F g, o\ ®r s
WIAT qgT BT IT TEATS FLAT E
ST 9T ¥ A ST 9 | gEfed
w fafww ooui 7 aga W @
T A W ET F AR o &
wiw &g oy 1 fafm Tt & m
9 9919 & fod s &= &9 (Sales
Tax) ar 731 &5 (Purchase
Tax) wrdfed & s7&r fee & oiw
i wfgd 1 3R S TRl W R
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we @it g gd Al g ag W
3 & at 97 Tl 7 faad dew sg
™ ¢ ag g1 fad g ) afy 3 &
T TWNT A AN FH ¥ FH T
gt & ¥ gAred (uniform) #T
fed o forw ¥ 7@ sWT w1 AAST
aNE g | Wied ™ ARl & 8™
% 7o faw 1 owdT Far § AR A
Tawar g 5 =@ fao &1 9isw @
FH & fou I ¥ o= fao afeay
w1 e fear smam ook faee
Tl 7 ¥eq ZH & F1{7 T9 far
& 97 T« F1 FHE W & fod Sifer
Y STEE )

Shri V., P. Nayar rose—

Mr. Chairman: Dose he want to
speak at this stage?

Shri V. P. Nayar: I want to speak
about rertain constitutional aspects
of this Bill,

Mr. Chairman: At this stage? All
right.

Shri V. P. Nayar: Much has been
said about the consistency and in-
consistency of this Bill to the Consti-
tution. I do not want to go into any
detail, but I want to emphasize one
particular point. To my mind it
appears that with all its provisions,
what this Bill seeks to do, is to amend
the Constitution without ceremony,
at least in a way. You will find that
the only difference between clause 3
of ithig Bill and article 286(3) of the
Constitution is that in clause 3 of this
Bill you have the words “after the
commencement of this Act” added.
That is all the difference. Under
article 286(3) of the Constitution
“No law made by the Legislature of
a State imposing, or authorising the
imposition of, a tax on the sale or
purchase of any such goods as have
been declared by Parliament by law
to be essential for the life of the
community shall have effect unless it
has been reserved for the considera-
tion of the President and has received
his assent.” What do we find in
clause 3 of this Bill? The wording
here is : “No law made after the
commencement of this Act by the
legislature of a State imposing, or
authorising the impositinrn of., a tax
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on the sale or purchase of any goods
declared by this Act to be essential
for the life of the community shall
have effect unless it has been re-
served for the consideration of the
President and has received his
assent.” So, you find only the
words "“after the commencement of
this Act” added to the article of the
«Constitution. The Bill itself professes
“to declare, in pursuance of clause
(3) of article 286 of the Constitution,
certain goods to be essential for the
life of the community”. That is,
Parliament is by this law declaring
certain articles as essential for the
life of the community, as contemp-
lated under that article of the Consti-
‘tution. Then may I ask Sir. where
de you find in the Constitution that
this article is to operate after the
commencement of the Act or before
the commencement of the Act? Is
there any word there which suggests
that this particular article of the
Constitution should apply only after
the commencement of this Act?
‘When I went through the discussions
in the Constituent Assembly on this
particular article I found that the
hon. Minister who is now in charge
of the Bill had spoken at length and
had implored the House that irrespec-
tive of any sections it should be sup-
ported. But even my hon. friend at
that time did not have this thing in
mind. Are we to have this parti-
cular Bill in such a way that it will
amend, or substantially amend, or
make some interpretation ¢t the
provision in the Constitution, which
You do not get in the very article of
the Constitution? If my hon. friend
can point out either from the dis-
«cussions on this particular article in
the Constituent Assembly or from the
words in the Constitution that this
particular thing has been contemp-
lated in article 286(3), I will be
silenced, But so long as he is not
capable and does not come forth with
any pointed reference about this, my
submission is that this Bill does, in
.effect, amend the -Constitution with-
out any ceremony. We are not here
to amend the Constitution nr even to
interpret the Constitution in any
particular way. There are the courts
for interpreting. We are not also
supreme in this respect. What is
supreme is the Constitution. My
friend the Minister has also takemr an
oath of allegiance to the Constitution.
How is it open for my hon. friend to
interpret this provision of the Consti-
tution in a particular way and add
the words “after the commencement
of this Act” when you do not find
them at all in the Constitution? That
is my objection. So, you find that
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is a clear repug:nncy. In such -
tion there may a presumption that it
will apply only with prospective effect
and not with retrospective effect. The
question whether it will have effect
prospectively or retrospectively Is
not for us to consider. When the
Constitution has left it in the manner
you find it in article 286(3) it is not
open for us to come forth with an
interpretation or with an amendment,
in effect, that this shall apply only in
such and such manner after such amd
such date. If the framers of the
Constitution intended that this
should also apply with retrospective
effect, where are we? Are we
to interpret it in such a man-
ner that it will apply only after the
commencement of this Act? My
point therefore is that in view of the
addition of the words ‘“‘after the com-
mencement of this Act” the whole
Bill becomes repugnant to the Consti-
tution, We are not here to amend the
Constitution in this way. This Bill
has therefore to be rejected by the
House.

Shri Pocker Saheb (Malappuram):
May I say one word in answer to the
point raised by my hon, friend? My
hon. friend has raised a point that the
present Bill, on account of the addi-
tion of the words “after the com-
mencement of this Act”, becomes
ultra vires inasmuch as it goes
against the provisions of article
286(3) of the Constitution. I am
afraid my hon. friend has misunder-
stood the provisions of article 286(3).
What the article says is that “No law
made by the Legislature of a State
imposing, or authorising the imposi-
tion of. a tax on the sale or purchase
of any such goods as have been de-
clared by Parliament by law to be
essential for the life of the com-
munity shall have effect unles it has
been reserved for the consideration
of the President...... " So the word-
ing of clause (3) of article 288 is
quite clear that that clause can be in-
voked only after Parliament has de-
clared certain goods to be essential.
Therefore, there is absolutely no
ground to suppose that it has got any
retrospective etfect. The wording is
quite clear. "It says “......... such goods
as have been declared by Parliament
by law to be essential for the life of
the community”., That is the word-
ing. It is only when, and after, the
Parliament declares certain goods to
be essential for the life of the com-
munity, that this clause comes into
cperation. Therefore it is quite
clear that the insertion of the words
“after the commencement of this
Act” is guite ronsistent with the
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286(3) of the Constitution. I sub-
mit that the objection raised by my
hon. friend is not at all tenable.

Shri Tyagi: I am very grateful to
my hon friend Mr. Pocker Saheb.
After all this long time he has come
* to my rescue and has helped me by
supporting the Bill. 1 am grateful to
him more especially for the argument
he has put forth. I do not think I
need make any lengthy speech again
on this point because it will be more
or less a repetition of what he has
already said.

For the benefit of the House, I
might again read. It is not as if these
words only occurred to the Govera-
ment and that we introduced these
few words into the Bill. Sufficient
investigation has been made with re-
gard to the legal position and the
interpretation which could be put to
the article under dispute. We consult-
ed the Attorney-General and had his
©opinion too. Shall I read it again
although it will be a repetition?

Mr. Chairman: The hon. Minister
read it out to the House at a previous
stage. What is the idea of reading it
out again?

Shri Tyagl: That was of the Law
Ministry. This is the opinion of the
Attorney-General. This goes absolutelg
in support of what I had said. Wit
regard to what my hon. friend, Mr.
Kalappan said, I again want to em-
phasize that it is not possible sitting
here in the Centre to act in a manner
so as to disturb the fiscal position of
the State Governments. Since the
time the sales tax was introduced in
the country, the State Governments
have begun to base their revenues
more and more on this avenue. All
their programmes of development are
based mostly on the incomes they re-
ceived from the sales tax because that
is the only one source of revenue
which is flexible and from which they
can draw whenever the need arises.
For all the rest they have either to
come to the Centre or that has been
left to them. Now with the
abolition of zamindary, land revenue
will again be practically a sort
of static source of revenue to them.
It will not be so flexible and there
will be no elasticity in that. Thisg is
the only tax from which they could
just meet their needs, either by
means of loans or by means of
changes in the rates of the sales tax.
So the sales tax from the point of
view of administrative expenditure
which the State Governments incur,

is one of the most important
sources of revenue to them and
therefore, we cannot sitting here in
the Centre do anything which dis-
turbs their revenues. I wish to re-
peat again that it will only be by
means of negotiations and consul-
tations with the Finance Ministers of
various States that we can arrive at
some ‘uniformity in the sales tax.
Government stands for uniformity. I
agree and confess that this Bill does
not bring about that uniformity in
sales tax as desired by the House
and by the Government. But this
will put us on the way to it. After
this the State Ministers will meet
together and as I said it is by mutual
consent alone they might come to
agreement whether at least on certain
essential goods, there should be uni-
formity. Attempts will also be made
to bring about uniformity of sales
tax on.other - commodities.

I do not want to take more time
of the House. I hope now the Bill
will be passed.

Shri B. Das: May I suggest to hon.
Mr. Tyagi that while inviting the
Finance Ministers, he should invite
the Chief Minister of each State,
because it is they who shape the
policy of the States and not the
Finance Ministers. Otherwise, it will
be like the Pakistan delegation going
back and coming again.

Mr, Chairman: The question is:

“That the Bill, as amended, be
passed.”

The motion was adopted.

12 Noox
NOTARIES BILL.

The Minister of Law and Minority
Affairs (Shri Biswas): I beg to move:

“That the Bill to regulate the
profession of notaries, as report-
ed by the Select Committee, be
taken into consideration.”

Copies of the report of the Select
Committee have been in the hands of
Members for some time, and they
will have seen what changes have
been made in the Select Committee.
As a result of these changes the Bill
is now a great improvement upon
what it was when it was first intro-
duced. I need not refer in detall to
all these . changes.
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They are all tabulated in the re-
port itself, but the most important of
them are those which they will find
in clause 8 where the functions of
Jnotaries are set out. One important
modification that was made was the
deletion of a provision in that clause
which had been necessitated by an-
other clause which stood in the origi-
nal Bill. The original Bill contemplated
different sets of functions by different
sets of notaries. Now under the
Bill, as modified by the Select Com-
mittee. notaries will all be placed on
the same footing and they will be
competent to discharge any or all of
the functions which a notary public
usually performs. Therefore, there
will be no further occasion for speci-
{ying in the order of appointment that
a particular notary shall be entitled
to discharge only particular func-
tions. Anyone who is registered as
8 notary under the provisions of the
Bill, as amended by the Select Com-
mittee, will be competent to perform
all the functions which you find in
rlause 8. That is about the most
important change that has been made
in the Select Committee.

Another change which has been
made is that Government will pre-
scribe by the rules which will be
framed under the Act the qualifica-
tions which one must possess before
one becomes a notary. In the origi-
nal Bill, there was no such provision
for prescribing qualifications under
the rules. All that was said was
that the appointment will be made by
the Central Government on such con-
ditions .as the Central Government
may ttunk fit. Now you will have an
indication in the rules themselves of
the qualifications which are required.
That is an important change.

Then there are some minor
changes. One. for instance., you will
find in clause 13 where it is provided
“No enurt shall take cognizance of
any offen'e committee by a notary
save upor complaint in writing made
by some officer authorized in this be-
halt.” The idea is to discourage all
frivolous complaints. As regards
those.who are already functioning as
notaries, it is provided that they will
be required to get themselves enrolled
under this Act at the end of two
years. In the original Bill the period
was one year A suggestion was
made that the period should be three
years. The Select Committee ag a
compromise has accepted two years.

Some amendments came {into my
‘hands only this morning. I have
ﬁgmimd them. None of them are

portant. The points
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these amendments were all consi-
dered ejther on the previous occasion
when the Bill was before the House
or in the Select Committee. I do not
think, Sir, that I can accept those
amendments. .

Mr. Chairman: Motion moved:

“That the Bill to regulate the
profession of notaries. as repurted
by the Select Committee. be
taken into consideration.”

Shri Mulchand Dube (Farrukhabad
Distt.—North): On a point of infor-
mation. I wish to say that I have
seen the original Bill as also the new
one as it has emerged from the
Select Committee. I do not find any-
thing in the Bill to show what the
evidentiary value of Notarial Acts
will be. That is one thing on which

I want information from the hon.
Minister.
The other thing is this. What

effect will it have as regards docu-
ments which have been registered
before the Registrar or Sub-Registrar.
Suppose a document is taken te the
Sub-Registrar and registered there
and then it is again brought before a
Notary Public. The qugstion
whether he will again verify and if
he verifles it, whether that document
will be received in court without any
further evidence about its genuine-
ness or about its execution. What I
want to know from the hon. Minister
is, what the legal effect of the notarial
act being performed on a particular
document will be. and whether it will
be received in evidence without any
further proof, or whether the Notary
Public will have to be called. or
anything of that kind. I do not find
any provision to that effect in_ the
Bill as it is before the House. That
{s the information that I want from
the hon. Minister,

Mr, Chairman: If the hon. Member
wants to speak on the Bill, this is
the proper time.

Shri Mulchand Dube: After I have
received the information I will speak.

Mr. Chairman: There is no regular
procedure for examination and cross-
examination in the House., If he
likes, the hon. Minister may reply
when he speaks. I would request the
go on with his
speech if he wants to make one.

Mulchand Dube: This is a
Wgtrl of information.
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If the hon. Minister gives the in-
formation and if that is satisfactory,
it is not necessary to make a s?eech
}a{nd. take any further time of the

ouse.

Shri Biswas: I may at once say
that the matter will have to be dealt
with in accordance with the rules
contained in the [Evidence Act.
Notarial acts may have to be pre-
sented before courts or other authori-
ties both in this couniry and in
foreign countries. Wherever they
are presented, it is the rules of evi-
dence obtaining in that country which
will determine whether or not they
will be admissible, So far as the
Indian Evidence Act is concerned, I
may refer my hon. friend—I am
speaking from memory—to section 65
which deals with the question of se-
condary evidence relating to docu-
ments, Those provisions will apply.
The ordinary way of proving any docu-
ment or the content of a document is
to produce the document. That is
called primary evidence. Secondary
evidence is allowed in certain cases.
If an original document is not Jro-
duced, something else is produced: a
certified copy, etc. The admissibility
of such a document will depend upon
the conditions laid down for admit-
ting secondary evidence. There are
other sections also. Section 76 refers
to public documents. So far as
public documents are concerned, it
is expressly provided in the Indian
Evidence Act that certified copies
may bhe issued by persons in whose
custody those documents lie. Some
conditions are also laid down. Such
n_:locumelnts m:&t bﬁ c;peli'nn to publiti
ingpection, . s respect o
such documents that these officers
are empowerad to issue certified
copies and these certified copies can
be accepted as secondary evidence of
those documents. That is expressly
laid down as regards public docu-
ments. As regards private docu-
ments. section 65 will apply. I am
quoting sections, suhiect to correc-
tion, from memory. That is the posi-
tion. If these documents are taken
to other countries. there also their
admissibility will depend upon the
rules of evidence which obtain there.

Mr, Chairman: May I just enquire
from the hon. Minister, what section
76 of the Evidence Act has got to do
here? There is no provision in this
Bill so far as ropies are concerned.
No Notary Public is required to keep
a copy of the documents which he
verifies or authenticates, nor iz he
authorised to give copies of docu-
ments.

Shri Bﬁm: I imagine the question
which was raised by my hon. friend
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arose out of an amendment of which
notice has been given. It is saiil
that the functions of a Notary Public
should be enlarged by irccluding the
right to prepare, verify, authenticate
or certify copy of any instrument or
document. It is in view of that that
this question arises; that is what 1
imagine. As a matter of fact, in the
functions which we have already in-
cluded in clause 8, you will not find
anything which ought to give rise to
such a question.

Mr. Chairman: Does the hon. Mem-
ber want to put any other question?

Shri Mulchand Dube: Yes. Sir.

Mr. Chairman: This is not a Ques-
tion-hour.

Shri Mulchand Dube:
section 65 is concermed.......

Mr. Chairman: I want to know from
the hon. Member whether he -is
making a speech or he only wants to
put a question.

Shri Mulchand Dube: [ shall refer
to the answer that has been given by
the hon. Minister and if a speech is
necessary, I shall speak.

Mr. Chairman: The House does not
want the hon. Member to make a
speech. The answer is given. If the
hon. Member wants to put another
question on the basis of the answer....

Shri Mulchand Dube: I want to put
another question. In clause 8 of the
Bill. the functions of the Notaries
are stated as:

“(a) verify, authenticate, certify
or attest the execution of any
instrument®

If the Notary Public merely verifies
authenticates or certifies an instru-
ment, he is certainly not required to
maintain a copy of it. Therefore,
section 65 that has been referred to
by the hon. Minister will not come
into play at all. My submission 1Is
that there may be other functions in
which he may be entitled to keep a
copy and if he does keep a copy. it
will be used as secondary evidence.
But, if he merely verifies. authenti-
cates or certifies or attests, what
happens? What is the effect of this
thing done by the Notary? That is
what I want to know. The hon.
Minister referred to section 83, which
1 think has no application; nor does
section 76 to which the hon. Minister
referred. seem to have any applica-
tion to the present cuse.

Shri A. K. Dutt (Calcutta South-
West): This Bill, as originally draf:-
ed, was sent to a Select Committee,
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The Select Committee has su

certain modifications in clause 2 with
reference to the meaning of ‘Instru-
ment’. The Select Committee has
madel certain suggestions and modi-
fied some clauses. No doubt, they
are improvements on the original
draft of the Bill. But, I think they
are not yet comprehensive. No S
have got sometimes to attest docu-
umm which are known as Declara-

A declaration entitles some third
party to act upon it. I suggest the
word “declared” should also be in-
cluded in Clause 2 (b). 1 suggest
that Clause 2 (b) should read:

“ ‘Instrument’ includes every
document by which any right or
liability is, or purports to be,
created, transferred, declared,
modified, limited, extended, sus-
gre::led. extinguished or record-

1t may be argued that the words
“created” and ‘“recorded” mean de-

claration. But neither of those words:

gives third-party right to act upon the
basis of such documents. Therefore,
I suggest the word “declared” should
also be included, I support the Bill
with the said amendment.

Shri C. C. Shah (Gohilwad-Sorath):
There appears to be a little mis-
understanding about the functions of
a Notary Public, particularly on the
question which my hon. friend asked
as to what will be the evidentiary
value of the notarial act. Section 8
defines the functions of 'the Notary.
Sub-clauses- (b) and (c) of this
section relate to acts which a Notary
Public has to do under the NegoMable
Instruments Act, and the Negotiable
Instruments Act provides the results
which will follow on the notarial act
dorme under sub-clauses (b) and (c).
Sub-clauses (d) and (f) relate to
notarial acts done under the Mercan-
tile Marine Act in regard to a ship’s
protest, boat's protest or protest re-
lating to demurrage and other com-
mercial mattérs ,and preparing bot-
tomry and respondentia bonds.
charter parties and other mercantile
documents, and have to be certified
by Notaries Public and the results
which follow on such certification are
specified in those various Acts. And
therefore, there is no point of evi-
dentiary value of notarial acts. Cer-
tain acts require that they should be
done by Notaries Public—presenta-
tion of promissory notes, hundis or
bills .of exchange when they are dis-
honoured or non-accepted; then,
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they have got to be certified that
they were presented and dishonoured,*
and thereupon follows a notarial
certificate which is- conclusive proof
of the presentation and dishonour.

Shri Muilchand Dube: What about
sub-clause (a)?

Shri C. C. Shah: I will tell you
about sub-clause (a) also.

As regards sub-clause (a), it says:

“verify, authenticate, certify
or attest the execution of any
instrument”’,

Now. there are certain documents
which are required to be attested and
executed in a particular manner, say
a Will, for example, under the
Indian Succession Act, is required to
be executed and attested in a parti-
cular manner. But there are certain
other dotuments which are required
to be executed and attested by a
higher degree of proof, sc to say; for
example, the execution of an applica-
tion under the Indian Partnership
Act for registration of a par‘nership
firm. Now, the application to be made
by the partners can be attested either
by a Solicitor or a Notary Public and,
when attested by a Notary Public,
it is conclusive proof of the fact that
the document is executed by the
persons by whom it purports to be
executed. Certain documents which
are required to be attested in that
manner are referred to in sub-clause

(a).

Then, if you refer to sub-clause
(g), it relates to the preparation,
attestation and authenticution of any
instrument intended to take effect in
any country or place outside India.
Now. all documents which are ordi-
narily attested in India are not autn-
matically eflective in foreign coun-
tries unless they are attested in the
manner provided by the laws of
those countries., and a notarial certi-
ficate is a higher degree of proof of
the attestation and execution of . a
.document than a mere ordinary
attestation of a lawyer, And laws of
all’ countries—you will algo find in
the Indian Evidence Act and also laws
of foreign countries—provide that
where a particular document the
execution” of which can be called into
question, iisl re?t‘;tiirec{e to be pr;wed.

notarial certificate is a proo
tsht.let-.l: execution. And that is the
reason why all countries have the
institution of Notaries Public.

And sub-clause (h): “translate, ahd
verify the- translation of, any docu-
ment from one- language ipto an-
other’. S ! X
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It often happens, for example, that
a document is required to be used in
Switzerland or France, and a trans-
lation of that document is required in
the French or Swiss language. Then,
.a translation certified. by a Notary
Public that it .is.a correct translation
is accepted in foreign countries as
a correct translation of the document.
So, these are the wvarious functions
of a Notary Public, and the admission
of an execution before a Sub-Regis-
trar has nothing whatever to do
with the functions of a Notary Public.
A Notarial act, whether certified by a
Notary or not. makes no diflerence
to the. requirements of the Indian
Registration Act. That must be gune
into according to those Acts. There-
fore, as I was saying, the functions
which a Notary Public performs are
of a character entirely different
from what are required wunder the
Indian Evidence Act or the Indian
Registration Act.

Then 1 will say something about
the Bill in general, having explained
what the functions of a Notary
Public are. The Bill, as amended by
the Select Committee, I agree with
the hon. Minister, is a distinet im-
provement upon the original Bill. In
particular, the provision by the Select
Committee that the rules shall pre-
scribe  the qualifications for the
appointment of a Notary Public, is
a distinet improvement.

1f we {urn to Clause 15, sub-clause
2 (b), it requires that the rules shall
provide:

“the: certificates. testimonials
or proofs as to character, inte-
grity, ability and ~competence
which any person applying for
appointment as a notary may be
required to furnish”.

This sub-clause gives us the two
essential elements in the qualifica-
tions of a Notary Public, viz.,, charac-
ter and integrity, and ability aqd
competence. And I hope that in
prescribing the qualifications, the
Government will see to it that only
persons of character and experience
arec appointed on proper recommen-
dation. I'am speaking for Bombay
with which I am acquainted

Before the Master of F:aculties in
England makes any appointment of
a Notary Public, certificates and
certain recommendations are insisted
upon. The one invariable recom-
mendation which the Master of
Faculties requires is from the
Bombay Incorporated Laws Society
that the person who seeks the ap-
pointment is a fit and proper person
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to be appointed from the point of
view of experience as well as in re-
gard to character. I would, there-
fore, request the Government that in
providing for the certificates and
testimonials wunder sub-clause .(b)
they should provide that the appli-
cant should be recommended either
by a District Judge or a High Court
Judge .or_by . recognised Associations
like the Bar Council or the Bombay
Incorporated Law Society. Their
knowledge of the applicant would be
proof of the ability and the integrity
of the person applying.

. . -

I would also suggest that under
sub-clause (a), a certain minimum
experience should be provided in the
rules, All legal practitioners, of
course, can apply for being appointed
as a Notary Public, but the practice
is that a legal practitioner, say for
example, of a standing of less than
ten years is generally not permitted
to apply for being appointed as a
Notary Public, because it needs a
certain experience for the proper dis-
charge of the functions under Clause
(8). He must be familiar with both
the Mercantile law as well as the
Ndgzgotiable Instruments Act, and as
to the manner in which these docu-
ments are presented and noted.

One other factor which I should
like to bring tv the notice of Govern-
ment is that these appointments
need not be too many. I mean, it is
not a profession intended for any
source of income. It is intended
that there should be the requisite
number of persons in a, particular area
to discharge certain functions which
can be discharged only by a limjted
class of people. And therefore the
appointments should be as few as
possible considering the requirements
of any particular area. At present,
as I said, the practice is 1o observe
a sort of blanket ban by the Master
of Faculties that no person shall be
appointed until the ban is lifted by
the Incorporated Law Society in the
case of any applicant or any indi-
vidual. That is done by the Society
or the Bar Council after being satis-
fied that the number of Notaries in
the particular area is not enough to
satisfy the requirements of that area,
and that any new or more appoint-
ments are required.

Clause 3 also provides for the
appointment as notaries of any legal
practitioners or other persons who
possess such qualifications as may be
prescribed. I do not know what class
of other persons, the Government
has in mind, for appointment as
Notary Public. Ordinary, in order
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to discharge the functions of a Notary
Public, it needs a certain legal train-
ing and a certain knowledge of mer-
cantile law ag well ag negotiable in-
struments law. I wag told that the
provision for the appointment of other
persons has been made with a view
to the fact that certain high govern-
ment officials may be appointed as
notaries public in order to discharge
certain functions which the govern-
ment may require to be discharged,
and for which they may not have to
obtain ordinarily the service of an
outside Notary Public. To that ex-
tent, there is no objection in this pro-
vision. But such appointments of
other persons, namely persons other
than legal practitioners, should be
very very rare indeed.

The present Bill provides for the
appointment for a period of three
years only-from the date on which
the certificate is issued to him, and
the certificate can be renewed at
the end of the period. At present,
the practice of the Master of Facul-
ties is that the appointment once
made is an appointment for life,
unless the person is found to be guilty
of any misconduct, in which case of
course, his name can be removed
from the list of notaries, just as in
the case of any legal practitioner. I
have no objection to the appointment
being made for .a period of three
years, and its being renewable after
the end of that period, but I hope the
renewal of the appointment will be as
a matter of course, except in cases
where there has been any misconduct.

‘* The other and more important
clause is clause 14 which provides for
reciprocal arrangements in connection
with the recognition of notarial acts
done by foreign countries. The Clause
provides that the countries which
recognise our Indian notarial acts will
have a reciprocal recognition by our
country also. But what is more im-
portant is that not only should we
recognise the notaries of foreign
countries, but that our notaries should
be recognised in foreign countries.
That will require some effort on the
part of the Government, to move the
respective foreign countries to recog-
nise the notarial acts or certificates
issued by our Indian notaries as
walid in those territories. The present
position is that the Indian Notary
Public is automatically recognised in
all the Commonwealth countries,
because his appointment is made by
the Master of Faculties in England.
But it may be that our Government
may have to make some effort in ob-
taining the recognition of our Indian
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notarises .in foreign countries. In fact
much of the importance of this Act
will be-lost unless the notarial acts
done in India by Indian notaries are
recognised by foreign countries also.

_Lastly I come to Clause 15, which
gives the rule making powers to the
Government. | would request that—
and 1 suppose that it is the practice
too—before the rules are made finally
by the Government, the draft thereof
will be circulated at least to the Bar
Councils, Law Societies and the High
Courts in order that important and
relevant suggestions may be made,
and nothing may be left out.

With these words, I support the
Bill. I have given notice of a small
amendment, on which I shall speak,
when the time comes.

Mr. Chairman: May | know from
the hon. Member who has spoken just
now, as to how he thinks that there
is any provision in this Bill whereby
the appointment of notaries is restrict-
ed only up to a certain number?
Every person having the required
qualifications is entitied to become
a notary. I think that that is the
provision in the Act.

Shri C. C. Shah: He may be appoint-
ed, but he is not entitled to be ap-
pointed as of right.

Clause 3 reads:

“The Ceniral Government, for
the whole or any part .of India,
and any State Government, for
the whole or any part of the
State, may appoint as notaries...”

So, that means that a person need
not necessarily be appointed as a
notary only because he holds a certi-
ficate. It is not like every person
who has a Law Degree entitled to
practise in a Court of Law. It is for
the Central Government and the
State Government to decide what is
the number of notaries that is re-
quired to discharge those functions in
a particular area and on ‘the basig of
these uirements, they may make
the appointments.

Shri N. R. M. Swamy (Wandiwash):
I want to say a few words on this Bill,
as reported by the Select Committee.
I find that this Bill ig a distinct im-
provement on the original Bill, Yet,
I have a few important observations
te make.

In Clause.18 it is said that in section
3 of the Negotiable Instruments Act,
1881. the definition cf ‘notary public’
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shall be omitted. In Clause 2 (d) it
is said that a notary means a person
-appointed as ruch under this Aet; and
there is the following proviso lo that
sub-clause:

“Provided that for a period of
two years Irom the commence-
ment of this Act, it shall include
also a person, who, before such
commencement, was appointed a
notary public either under
Neﬁgable Instruments Act, 1881
(XXVI of 1881), dr by the Master
of Faculties in England, and is
immediately before such com-
mencement, in practice in any
part of India.”

The Select Committee perhaps
thought that after the coming into
force of this present Bill, the defini-
tion of notary under Section 3 of the
Negotiable Instruments Act of 1881
was superfluous and so they have
sought to delete it, as they thought
that such notaries will be functioning
under the present Act. So, until the
expiry of these two years from the
commencement of this Act, they must
have existence under the old Act. If
the basis for their appointment is
now removed, by deletion of the defi-
nition in Section 3 of the Negotiable
Instryments  Act, then, where is the
provision in law whereby they can
have their existence? They must
function and discharge their duties
only under the Negotiable Instru-
ments Act, under which they came
into existence. The Notary Public has
come into existence only in one or

two States in India, Madras, and
Bengal or Bombay, under the old
Negotiable Instruments Act. If the

definition in Section 3 of that Act is
deleted. then the existing notaries will
have to funstion only in accordance
with clause 8 of the present Bill,
whereas only if it is retained, they
can perform.the functions of a notary
publiec under section 3 of that Act. As
the locus standi of exiatiqg
notaries will be hanging in the air, if
that definition clause is omitted, I
insist that it should be retained.

Shri Biswas: The hon. Member may
kindly see the proviso to Clause 2 (d).
Under this Bill, it hag only been pro-
vided that there will be mew a t-
ments under the Negotiable -
ments Act.

Shri N. R. M. Swamy: The proviso
sayg that such notaries will continue to
exist for a of twe years. I have
no objection to that. But my point
is that they should exist under the
Negotiable Instrumeats Act, because
it that is omitted, then where is the
provision in law for their existence?
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Then. originelly in the proviso to
clause 2 (d), the. period was three
years, now it has been reduced to two
years by the Select Committee. I
would suggest that the original period
of three years may be retained.

Shri Biswas: The hon. Member may
refer also to Clause 9 (2) in the Bill,
hm!lrhere legal existence for two years

given to notaries under the
old Act.

Shri N. R. M. Swamy: Yes, the pro-
vision is there in Clause 9 and also in
Clause 2 (d) Proviso. But that is
exactly the reason why I want that
Section 3 of the original Act should
continue. When it is provided that
the notaries under the old Act will
continue to exist, you must also pro-
vide for the continuation of Section 3.

Shri Biswas: All that I can say is
that the hon. Member i Wi
e is holly

Shri N. R. M. Swamy: My point is
this. If Section 3 of the lyﬂlegotiable
Instruments Act is omitted, the
Notaries Public appointed under that
Act will have no legal sanction for

their existence if this Bill comes into
force,

Secondly, I wish to suggest that
they should also continue for § period
of three years like the Notaries ap-
pointed under this Bill, after which
period they can renew their certificate
along with the others.

That is all 1 wanted to say on this
Bil],

Shri Pocker Saheb (Malappuram):
I just want to say only a few
words. This Bill, on the whole,
seemg to be very vague and
1 do not know = whether the
Goyemment itself has got any clear
notion as tp what it purports to do
under this Bill. What are the legal
effects of appointing as Notaries Pub-
lic certain persons possessing certain
qualifications which are to be pres-
cribed by rules to be framed by the
(::‘nvernment hereafter? A very per-
tinent question was put to the hon.
Law Minister by my hon. friend on
the other side and I am afraid either
the hon. Minister has not correctly
appreciated the importance of that
question or he has not given a satis-
factory answer if he has understood
it. He put the question as to what
its legal effect is. as a matter of evi-
dence in a court of law. The hon.
Member wanted to know the distine-
tion of the notarial act from registra-
tion. Of cuurse, it hag been answer-
ed by my hon. friend the previous
speaker that the notarial act cannot
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take the place of registration. But the
hon. Minister has not expiained - what
the legal effect of the- notarial act is
as regards the evideptiary value of
document or instrument ‘' attested - or
verified by the Notary Public or whe-
tner his attestation is conclusive evi-
dence in a court of law, ag to the cor-
rectness or authenticity orf genuine-
ness of the document which he at-
tests or certifies. The hon. Minister
has referred tp sections 65 and 76 of
the Evidence Act. I do not think
that those sections—] made a refer-
ence to those sections also—in any
way clarify the position. The ques-
tion is whether this attestation or cer-
titication by the Notary Public is con-
clusive evidence just as a registration
is before a court of law. There is no-
thing either in this Act or in any
other statute that I am aware of,
which lays down that the certification
or attestation by the Notary Public is
conclusive proof of the correctness
or genuineness of the document attest-
ed by the Notary Public. This- Bill
does not lay down any such thing
and, subject to correction, I do not
think there is anything in the Evi-
dence Act also—our Evidence Act—
laid down to that effect, that it is con-
clusive proof. It is necessary that the
Government should clarify what their
intention is in bringing this Bill and
what the legal effect of the certifica-
tion or attestation by the Notary Pub-
lic is.

One other matter on which 1 would
like to say a word is this. As re-
gards the qualification of persons 1o
be appointed as Notaries Public—
these persong are not public officers.
They are persons who are enabled to
exercise certain powers, that is all
And in conferring such powers on
those persons, what are the qualifi-
cations required? Of course 'legal
practitioners’ are mentioned there;
that is clear enough. Then it is said
‘any other persons who may possess
cuch qualifications as may be pres-
cribed’. That ig what is stated. No
doubt, Government can be relied up-
on to prescribe rules defining the qua-
lifications that may be required. But
it is very necessary that some indica-
tion should have been given in the
Bill in what directions” the Govern-
ment is intending or will have to
prescribe as qualifications, whether it
requires a law degree or any legal
qualification or any other quali-
“fication which the Government

has in view. A, suggestion has been

made that no one shall be given this
power unless he possesses a certifi-
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cate from a District- Judge or- a High

Court - Judge or is certified to be a fit
and proper person for the.purpose by®
the law association or ‘such other
hody which may be. competent. Some
indication has to be given'by the Gov-
ernment of what their intention is in
bringing a measure of this sort giv-
ing some definiteness about the gqua-
Uﬂcaup:;j. It is ‘;;ry lgecesury that
some indication ould -be  given in
this direction and I WOul!{de amho Just
mention that if they take these rule-
making powers, those rules which
they frame umder this Act should be
laid on the table of this House for
thp mformation of the Members of
:hlz: tl:oule before they are given ef-
ect to. : .

Shri Biswas: The points which have
been raised now had been dealt with
by me at an earlier stage when I ex-
plained the provisions of the original
Bl'li‘ IOur idea is.to do nothing which
will in any way lower the standard
now prevailing regarding Notaries
Public. They are nuw enrolled by the
Master of Faculties in England. It
is 4s a result of the attainment of in-
dgpeq.dence by India that this new
Blllb is proposed to be passed by the
Indian Parliament. It does not look
consistent with the dignity of free
Ir_xdia that we ‘should still have to de-
rive authority for certain function-
aries from a foreign country—irom
an alien country. India herself must
now claim the right to select and ap-
point her own Notaries -Public. That
is the idea behind the Bill.: Buti be-
cause we are now going to enroll
Notaries Public, that{ does mot mean
that in status and rank our Notaries
Public should occupy an inferior posi-
tion, or that we shall frame our law
in such a way that those who are
enrolled under its provisions will not
be accepted by foreign countries.
Notaries Public will function not only
within India but also outside and it
is very impartant that our Notaries
should command the greatest respect
outside the borders of  our country.

" Therefore. there need be no fear that

the rules will be framed in such a

-way as to lead to a lowering of the

standard which the Notaries - Public
have been expected to fulfil*'ub till
now.

* If ‘you-look at the provisions the
statutes. which' regulate the :appoint-
ment of Notaries Public ir the United
Kingdom, you will-tee" that there it is

' providéd in wvery- general termgs that
" “The" Master of Faculties, for the
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time being, may make - any general
rule or rules requiring testimonials,
certificates or proofs as to the cha-
racter, * lntegrity, ability and compe-
tence of any person ‘who shall here-
after apply"”. Here also rules will
have to be framed, but by the Cen-
tral Government.

We have not got a - Master of
Faculties as in England’ whHo makes
the rules. But the rules here should
be so framed as to ensure that the
persons, whether legal practitioners
or others, must fulfil these basic qua-
lifications of character, integrity, -abi-
lity and cempetence. When we speak
of competence we mean .competenge
to discharge the duties laid down in
the Act as being the functions of a
motary. Now we should only select
such men as may be depended upon,
and as will be accepted in other
countries as persons ‘who may be de-
pended upon, for the performance of
these duties. The suggestlon made
by hon. Members in this regard will
be borne in mind and the rules when
framed may be circulated to Bar As-
sociations and other associations to
get the benefit of their views. There
is no objection to that, and 'that will
be done. We are very anxious that
these rules should be framed in such
a way as not to let in anybody who
is not really qualified. In the erigi-
nal Bill all that was said was that the
Centrai Government may appqint any
person whom they may consgder fit.
We have in the Select Committee al-
tered that and provided that rules
must be prescribed in this behalf, so
that the public may know what ' sort
of persons will be ehmblg for ap-
pointment as notaries. It is not as
if anybody applying. if he possesses
the minimum qualifications, must
appointed. A certain amount of dis-
crimination has got to be exercised,
and the Central Government is men-
{ioned as the authority which will
exercise such discretion. It may be
that the Central Government may
hereafter have to appoint someone,
say, thé Chief Justice of the- Supreme
Court, and make him the authority
who will finally pass these applicants.
There may be a preliminary screen-
ing and after that the names will be
placed before the Chief Justice of the
Supreme Court, and the final orders
will be passed upon his recommenda-
tion. These are metters of detail, but
I can give this assurance that nothing
will be dons which will in any way
diminish the standard nt attainments
now insisted on ih the case of a

Notary Public.
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The question has been raised as to
the evidentiary value of notarial acts.
Those things are not provided for in
this Act dealing with the appointment
of notaries. That is a different mat-
ter, This measure has nothing to de
with the Registration Act or with
the ‘Evidence Act, as my hon. friend
over there has very lucidly explained.
Nor do you expect that these things
which really pertain to other enact-
ments should find a place in this. As
regards- the question whether a par-
ticular document will be accepted as
evidence or not, so far as this coun-
try is concerned it may be regulated
by any law which we have here on
the subject. We have the Indian
Evidence Act, and you will find there-
in express provisions referring to
documents authenticated by a Notary
Public with his signature and his seal.
If I had the Evidence Act here, I
could have hunted up these sections
and placed them before the House,
wherein such express reference is
made to a Notary Public and to
authentication of documents by
Notaries Public. But so far as foreign
countries are concerned, we cannot
say that they shall be bound by or
guided by the rules of evidence which
prevai! here. It will depend upon their
own rules. But then there is an inter-
national convention  regarding this
which is respected wherever notarial
acts are recognised. So far ag the
British Commonwealth is concerned,
all the Commonwealth countries fol-
low the same rules. I will read out
for the benefit of my friends only one
paragraph from a standard book on
Notaries:—

“The functions of an English
Notary are not deffned by any
statutory provision or rule,’—

we here are attempting to do some-
thing—then;—

“but generally speaking a
Notary Public may be described
as an officer of the law appointed
by the Court of Faculties...... ",

—here he will be an officer of law ap-
pointed by the Central Govermment
in accordance with the provisions of
this Act—

“ whose duty it is ‘to attest
Jdeeds, contracts, and other instru-
ments that are to be used abroad
and to give a certificate of the
due execution of such documents,
which certificate, if duly authenti-
sated by his signature and official
seal, ig accepted in all countries
where notarial acts are recognised
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(Shri Biswas] .

s proof of the acts done in
iﬁxsn Jpresence and attested by

Where a Notary authenticates a
document, he says, “ This ig what has
happened ”, and that" is generally ac-
cepted in all countries as a true state-
ment. But the question as to how
that particular document has got to
be proved is a different matter. If
that document is produced and ac-
cepted in a court of law in a foreign
country, then, of course, the autho-
rities there may draw a presumption
that the facts stated in the document
are true. That is about all, and that
is the general rule.

As regards the functions, as I have
already said, you do not find an enu-
meration of these functions in any
enactments in other countries where
notaries are appointed, but then it is
well-established, wa all know, what
are those functions. We have tried
to incorporate some of these func-
tions in clause 8 of this Bill. We had
the Negotiable Instruments Act. The
Negotiable Instruments Act provides
for certain acts to be done: If a Bill
of Exchange or a Promissory Note is
not honoured, then somebody has got
‘to present it to the party who is lia-
ble for payment. Somebody hag got
to do all these acts. They are done
by notaries: such as Notarial protests
for dishonour, notarial protests for
better security, and so on. We have
included these functions in clause 8
and said that these are some of the
duties which a Notary Public is ex:
pected to discharge. Now, these pro-
tests are made, and when the matter
comes to the ccurt, the documents
have to be admitted in evidence in
accordance with rules of evidence.
Mertely because it is provided here
that a Notary Public may attest or
authenticate any document, it does
not follow that the document becomes
automatically admissible. Now a will
is required to be attested by two wit-
nesses: because a will is attested by
two witnesses that does not dispense
with the calling of those witnesses
for the purpose of proving the will,
So. those are matters which are to be
determined by reference to the rules
of evidence which are in force.

I believe I have covered all the
poinii. 1 commend the Bill, as modi-
fled by the Select Committee. to the
House.

38 JULY 1932
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Mr. Chairman: The question ls: -+

"“That the Blll to regu
profession of notaries, uhrt:p:.rh:
ed by the Select Committee. be

takea into conuderation.”

Mr. Chairman: I understand that
notice of some amendm has been
given by some hon. rridhe today
but the rule is wellknown that if
notice is given on the very day the
Bill comes up for consideration it is
not accepted. The rule of limitation
in that regard is not waived unless
the hon. Minister in charge agreé: ‘o
accept the amendment. The hon.
Minister has not agreed to accgpt the
amendment and therefore all -~those
amendments - aro not in order and
l?” will not be considered by the

ouse.

Clauses 2 to 7 were added to the Bill.

Clause 8. —(Functions of notaries).
Shri C. C. 8Shah: I beg to move:
In page 3. after line 2, insert.—

“(hir) prepare, verify, authenti-
cate or certify copy of any instru-
ment or document”.

My purpose in bringing this amend-
ment is that sometimes it is not pos-
sible to produce ormiginal documents
in foreign countries and a copy certi-
fied as irue by a notary public may
be accepted as a correct copy. This
fled as true by a Notary Public may
and 1 am speaking from experience.
Therefore, in order to facilitate the
work of the public as well ag the
notaries, I suggest the addition of this
sub-clause.

Shri Biswis: I think that sub-clause
(a) of clause 8 ought to be sufficient.
It provides that a notary may per-
form. authenticate, certify or attest.
the execution of an instrument. What
is now suggested is that he should be
empowered to perform these functions
not merely in respect of an instru-
ment. but in respect of a certified
copy of an instrument. That is go-
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ing a little too far. As a matter of
fact, he authenticates, certifies or at
tests an instrument and if along with
it you authorise him to authenticate a
copy also, it may be that the certi-
ficate may have been prepared else-
where. I do not nk that that
should be one of the functions of a
notary. I have looked up books on
notaries after this amendment was
given notice of, and nowhere do I
find such & provision. He executes
an original document and there his
function ends. In the circumstances,
I do not accept the amendment.

Shri C. C. Shah: In view of the ex-
planation offered by the hon. Minis-
ter, I do not press my amendment.
But I consulted him only yesterday

. and he appeared to be agreeable.

Shri Biswas: But since then, T have
looked up the books,

Mr. Chairman: The question is:
“That clause 8 stand part of the
BilL"

The motion wus adopted.

28 JULY 1932
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Clause 8 was added to the BilL
Clausges 9 to 16 werk added to the Bill

Clause 1 was sdded to the BilL

The Title and the Enacting Formula
were added to the BIill,

Shri Biswas: I bag to move:

“That the Bill, as amended, be
plssed'”

Shri B, Das (Jajpur-Keonjhar): We
have not heard Pandit Thakur Das
Bhargava and Shri Ananthasayanam
Ayyangar on this very vexatioug BillL
It would be better to postpone the
third reading to tomorrow.

Mr. Chalrman: The question ia:
“ That the Bill, as amended, be
passed.”
The motion was adopted.

The House then adjourned till a

Quarter Past Eight of the Clock om
Tuesday, the 29th July, 1952,



